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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

TUESDAY, THE SEVENTEENTH DAY OF DECEIVBER
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WRIT PETITION NO:3 077 10F 2024

Between:

AND

B:,1:,:ary,1ift L1[ft "?i3,,';,?Jffi 
]xL.tfl :1,,1J.fi 3l'i"?""'n'Pj3\?!'*"

gl;,lul ix, x;g,5fl''s.?"?l'ill3;:t,}fi :[ j8rl'ilja3'3',?,"#"li,Y"?' 3;3'

Telansana' 
'..PET,.NER'

I

2

,Il?nf; 
]'lf; .3,rJ"'jX3'Ph,["t3l,e'..E.ii'] 

j"'BXrffi l3i?"ol"rR?Xil[To"#;
iEe;s'r;;-st;G secretariat,'Hvderabad'

2. Kaloii Narayana Rao University of Health Sciences Telangana' Warangal'

Rep by its Registrar' 
'..RES,.NDENTS
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Petition under Articre 226 of rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ order or direction especiafly one in the nature of writ of
mandamus declaring that

a) That Rule-Vrrr(r) r and rt of rerangana tvredicar coleges admitted in to post
Graduate Medicar courses Rure 2021 of amended vide G.o.Ms.No.14g Hearth,
lvedicar and Famiry werfare (cl ) Department dated 28.10.2014, as it is iregar,
arbitrary, discriminatory and unreasonabre and is therefor-e viorative of articre 14
and15 of the Constitution of lndia

b) Further decrare that the para-1(A) (i) and (ii) of the notification for admissions in
to P.G' Medica{ Deqree/Diproma courses under, competent Authority quota for
2024-25 dated 31 1).2024 as illegal, arbitrary and unreasonable and iS also
contrary to Rure-r cf the Terangana Medicar coilege admission into p.G. Medicar
College Rules 202 i

c) Furthe r dec are that pet troners shaI be regarded as erigibre by treating them as
localcandidates

d) Further decrare that not extendino the benefit of being treated as rocal
candrdates as was extended to the candidates who have studied in the state vide
institutions outside the State of rerangana, is iilegar and discriminatory and is
violative of Article 14 and 1S of the Constitution of lndia.

e) Further decrare that not extending the benefit being treated as rocar candidate
on par with those who have passed MBBsiequivarent examination from a Medical
lnstitution in Terangana state, Siddardha Medicar coilege (As is provided in para-
1(c) of the notification dated 31.10.2024 issued by the 2nd respondent is iilegal
and discriminatory.

lA NO: 1 oF 2024

Pet tion under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondents receive offrine apprication from the petitioners or receive onrine
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application of the petitioners by providing suitable option to unable the petitioners

to make online application pending disposal of the Writ Petition'

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondents to receive the application in pursuance of notification for

admission in to p.G. Medicar Degreei Diploma courses dated 31 1a'2024 (ln Kaloji

Narayana Rao University of Health sciences Terangana) by treating petilioners as

local candidates pending disposal of the Writ Petition

c o u n s e r f o r th e P e ti ti o n "i ; i [Lt ;i,Y [,T 35 Lh:t :ESx Ri 3 fl lB?slJU

IA NO: 20F 2024

AND

counsel forthe Respondent No'1: SRI A' SUDARSHAN REDDY'

THE ADVOCATE GENERAL

cou nse I f or th e Res pon de nt N o' 2 : t -' 
3. J ?t"-tifiHfrt

WRIT PETITIONN O: 30801 0F 2024

Between:

R!3*[tz'.1[:'-31fl;&1]Y33I,,]BEt,"B?,11'3ii3ft'tu??tuY3"]?fl'officer' 

Primary

...PETITIONER

I:",,,i'3i% ?',lii'i,,s,?,i;B"J;kt"t;,''Ji'?3'?''!i'fli51fl'J:oouoo$ 
oryo'"'''

Kaloji Narayan Rao University of Health Sciences' Warangal' Rep by its

Registrar

The Convenor of Post Graduate Admissions Kaloji Narayan Rao University of

Health sciences warangat 
"'RES'.NDENTS

1

2

3

Petition under Article 226 of the Constitution o{ lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or direction more particularly one in the nature of Writ of

Mandamus declaring the action of respondents in issuing impugned GO
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Petition under Section 151 CPC praying that in the circumstances stated inthe affidavit filed in support of the petition, the High court may be pleased to directthe respondents to receive and consider the petitioner,s application of thepetitioner for admission into post Graduate Medicar Degree/Diproma courses
under Competent Authority euota for the year 2024_2025 in the State ofTelangana, pending disposal of the above writ petition.

Counset for the petition"r:_Sllg.-9AryAM 
REDDy, SENTOR COUNSEL

R EPRESE NTI NG sRI SAiASAr.rr nnrr uI he-o-ov
Counsel for the Respondent No.,t: SRI A. SUDARSHAN REDDy,

THE ADVOCATE GENERAL

Counsel for the Respondent No.2 & 3: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

rr4s No 148' HM anc FW (C1) Department, dated 28.10.2024 and notrfication of the2nd respondent cated 30 1a.2024 in so far as excrusion of candidates who have
studied N/BBs outside the state/country for admjssion rntc post Graduate Medicar
Degree/Diploma Courses under Competent Authority euota for the year 2024-
2025 in the state cf relangana as arbitrary, illegal and violative of Article .14 and
16 of Constitution of ndia and set aside the same.

lA NO: 1 oF 2024

WRIT PETITION NO: 31093 oF 2024
Between:

[:JlT,'[,Bi 3i:,;:.&", \ , Ramanianeyuru, Ased 
3g9!t 2:i years. occ: Doctor,pradesh -. vrshwa Sai Njvas Kijan Nagar. xr,,n6oj diiv, XXjiiru

AND ...PETIT|oNER

iils,.s[# F!3il,?.833X [,"pi, ;:, ]::E:?i&:d 
H e a, t h s e rvi ce, s e c reta ri at,

[3f%#E}trit$Agsy.?J;:*i,v or Hearth services, waransar, reransana

1

2

...RESPONDENTS
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith the High Court may be

pleased to issue Wrrt, Order or direction more particularly in the nature of Writ of

lvlandamus to declare Rule 4 of GOM 1 48 HM & FW (C1 ) Dept daled 28 10 2024

substituting Rule Vlll of Telangana Medical Colleges (Admission into Postgraduate

Medicar courses) Rures, 2021 as arbitrary, unjust, unreasonabre, ilregar and

contrary to Article 14, 1 9(1 Xg) and 21 ol Constitution of lndia and consequently'

strike off the same and give effect to Rule Vlll of GO 155 as it existed prior to the

amendment brought into effect by GO 148 and direct the Respondents to consider

me eligible for the NEET PG Counselting in the State of Telangana'

IA No; 1.QF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the Respondent to consider the Petitioner as Local Candidate for admission into

PGMedicalDegreeCourses2O24-2SpendingdisposaloftheaboveWP.

lA NO: 2 OF 2024

Petition under Section 15'1 CPC Pra

the affidavit filed in support of the petition'

ying that in the circumstances stated in

the High Court may be pleased to direct

Degree Courses 2024-25 Pend ing
the Respondents to reserve a seat for the Petitioner herein in NEET PG

Counselling for admission into PG Medical

disposal of the above WP

Counsel for the Petitioner: SRI A' VENKATESH' S-ENloR COUNSEL
-... .NE.PiEiENTING 

MS. PRATUSHA BOPPANA

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHA.KAR RAO'
S,C' FOR KNRUHS

T
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WRIT PETITION NO :31161 0F 2024

Dr.P.Archana D/o p.Ramaf(r::llr-lg9gy,,Aged 49 years, Occ: Medicat Officer,Govern ment Homoeo Dispensary, zaheeabaE; baig j -R"ioi "6i.iliEi'fl r#sjlL

Between:

AND
.,.PETITIONER

1' Kaloji Naravana Rao University of Hearth Sciences. Rep. by its Registrar,Warangar D.st. Warangal, Tetarigina -"' ""
2. State of Telanoana. Rep 

^by 
the principal Secretary, Health, Medical andF a m i I y W e r f a re ie t a n ga n'i s dc,eia ri a i r"v-o! r Jb ao

3. The.Director, Department of Ayush Government of Telangala, Doo. No. g_1-14. Ma.ket Slreet. Near eassp6rt office. SeJuiOeraUao-SO"O Od:
4. The Nationa' Testinq_Agency. rep. by its Secretary. Department of HioherEoucarion r\4rnistrv oiEaJcati5n ctiueinreni6i lnciid .,revioerii:"! v' 

'| "v'

...RESPONDENTS

Petition under Articre 226 0f the constitution of India praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction more particurarry one in the nature of
Mandamus to decrare the amended Rure 4 of G.o.Ms. No..148 dated 28.10.2024
r/w G.o.Ms. No.149 dated 28.10.2024 Substituting Rure Vilr of rerangana Medicar
colleges (Admission into post Graduate Medicar courses) Rures, 2021 as iilegar;
and to direct the respondents not to give effect to the Reguration at para 3.4 0f the
Prospectus, with a further direction to give effect to G.o.Ms.No.155 dated
18'11.2021 as it existed prior to bringing the said amendment in to force and
consequentry direct the Respondents to accept and process the Apprication of the
Petitioner pertaining to M.D (Homeo) Course 2OZ4_25 by applying G.O Ms. No.155
dated 18.1 1.2021 for granting admission into M.D (Homeo) course for the year
2024-2025 based on the Score Card dated 31 .072024 issue by the 4th
Respondent and the in-service candidate certificates dared 02.or .2024i06.i 1 .2024
issued by the 3'd Respondent.

( Prayer rs amended as per court order dated 12.11.2024 vide r.A. Nc. 2 0f 2024
in W.P No 31 161 ot ZO24 )
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petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

theRespondentstoaccepttheapplicationofthePetitionerinphysicalformforthe

IANO:'t OF 2024

AND

ETITION NO: 312

MD Homeo Course for the year 2024-2025'

Counsel for the Petitioner: SRI K' R' K' V' PRASAD

Gounsel for the Respondent No'1: sRlr PRSR[t[t[SAo'

counsel for the Respondent No'2 & 3: sRl 
i;t"?r?11},l}-?="?"t

Counsel for the Respondent No'4: SRI GADI PRAVEEN KUMAR'
'"'''";i;,'irY soltcrron GENERAL oF INDIA

WRIT P 880F 2024

Between:

Si,HslYlt'iiR8.,!el8l1ii1,,?1V'Efl ffi tli'ii'$;0s;\?:"ffi :"'?i'B'3x8i

Andhra Pradesh - b35uur' 
...pETtTloNER

, 
Hili,,fi""p:,:"5!331ff"[iB,.:E'F. 

t^',lify.1',:?'Ji"'fi&Xl"38?i B::'..T'S|"1

Htdeiabad -5ooo22'

, 
mnJ:i:+3,5l3}i,1?,y-gJs6u 

of Hearth Sciences' Rep bv its Registrar

...RESPONDENTS

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule VIll of the Telangana Medrcal Colleges

(Admission into Postgraduate Medical Courses) Rules' 2O21 as amended by G O

Ms, No.148' Health, Medical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'
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(1984 (3) SCC 654r where the 3 Judge Bench categoricalry heid that residence-based reservatrorts other than institutional preferenr:e (lr/BBS Course) inprofessional postgraduate courses are impermissible wh ch has been folrowed inthe catena of Judcnlents of the Hon'ble Supreme court of lndia, and as well as itvrorates the Articres 14' 15' 1g' and 21 0f the constitutron of rndia as the saidamendment is made on 2g-10-2024 after Nationar board of examination in medicarsciences (NBEMS) has issued notification for admission into the post graduatecourses NEET pG 2024 on 16.04.2024 and consequen,y direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG Medical Ddgree and Diploma Courses Academic yeat 2024-25, inpursuant to NEET (PG) 2024-2s, under the aegis of KNR University of HealthSciences, Telangana State.

lA NO:1 OF 2024

IA NO 20F2024

petition under section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rule Vl'of the Terangana rVredicar coreges (Admissron intoPostgraduate Medical Courses) Rules, 2021 as amended ,ride G.O. Ms. No..l48Hearth' r"4edicar and F,:mily werfare (cl ) Department dated 2g 1o.2o24issued bythe Respondent No 1 pencling disposal of thrs Writ petition.

Petition under s-'ction 15'1 cPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe respondent No, 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medicar Degree and Diproma courses Academicyear 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counset for the petitioner: SRt B.fVIAyUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI OVA-XA} REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL
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Counsel for the ResPondent No'2: SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHS

WRIT PETIT toN NO: 31297 OF 2024

Between:

**tri.:[{f 
i::'rl{utffi }i1'dr ^T:: 

fl ' ASS:.X'&l' 3i,'.?f; I' i'?35,.

..PETITIONER

AND

1 rhe State et r"klgilft #i B,.:['F i'#fyr?',: ?Ti,ti# Jg"si:?J B:3i'X,St1
FamilY Welfare u^ePat

HYderabad -SQuazz'

, 
Lij,5,J:i:+3,fJ6lfr,11:,ygJ35u" 

Hearth sciences', Rep' bv its Resistrar

...RESPONDENTS

Petition under Arlicle 226 of the Canstitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to lssue a wrlt or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

Ms, No.148, Health' lr'4edical and Family Welfare (Cl) Deparlment' dated

28.10.2024, issued by Respondent No .1 

' on the ground that it violates the

judgment of the Honorable Supreme Coud in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lr/BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Honorable Supreme Court of lndia' and as well as

it violates the Articles 14' 15' 19' and 21 of the Constitution of lndia as the said

amendment is made on 28'10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'04 2024 and consequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG Medical Degree and Diploma Courses Academic yea( 2024-25 ' in



pursuant to NEET (pG) 2024-25, under the aegis of KNR University
Sciences, Telangana State.
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WRIT PETITIONNO : 31315 0F 2024

of Health

IA NO: oF 20241

Petjtion under section 151 CPC praying that in the circumstances stated inthe affidavit filed in suppo( of the petition, the High Court may be pleased tosuspend the Rure 'il'r of the Terangana Medicar coreges (Admission intqPostgraduate Medical Courses) Rules, 2021 as amended vide G O. Ms. No.148
Health, lt'4edical and Family welfare (cl) Department dated 28.1o,2o24issued bythe Respondent No. 1, pending disposal of th js Writ petjtion.

lA NO: 2 oF 2024

petrtron under section 151 cpc praying that in the crrcumstances stated inthe affidavit filed in support of the petition, the High court may be pleased to directthe respondent No' 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medicar Degree and Diproma courses Academicyear 2024-25 under the aegis of KNR University of Hearth Sciences, TeranganaState, pending disposal of the Writ petition.

Counset for the petitioner: SRI B.lVlAyUR REDDY, SENIOR COUNSEL
REPRESENTINe 6nr ar-LunI Dvi]aR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

Between:

Chalasan' havya S va liumarr. Dro., C.. Subba Rao, Aged about 2g years, Occ.Ily.oelt ^Rro DNo 45-1-1T Gunadata [/;;h;;r;;;' iDistrict AndhrJiiro"rr, .'izoooq 'Jlayawada (Urban) Krishna

AND ...PET|T|oNER
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1 The State of Telangana' Req bY

Familv Welfare DePartment ur' u
Hydeiabad -500022'

its Principal Secretary l\'4edical Health and

ii. nrb'riorri telang'ana state secretariat

2. The Kalo
Waranga

IA NO: 10F 2024

i: +S'H6I'fi"1'S,Y-9d35'dY
of Health Sciences, Rep by its Registrar

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybe
pleased to issue a writ or order or direction more particularly in the nature of Writ

of tr4andamus declaring the Rule Vlll of the Telangana tr/edical colleges

(Admission into Postgraduate lrrledical Courses) Rules' 2021' as amended by G O'

Ms. No.14g, Hearth, Medicar and Famiry werfare (c1) Department, dated.

28.10.2024, issued by Respondent No 1 ' on the ground that it violates the

judgment of the Hon'ble Supreme Courl in Dr' Pradeep Jain vs Union of India'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than instilutional preference (lr'4BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14' 15' 1g' and 21 of the Constitution of lndia as the said

amendment is made on 28'1o-2[24after National board of examination in medical

sciences (NBEIUS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'04 2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic yeat 2024-25 ' ii

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Sciences, Telangana State'

petition under section 151 Cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G O Ms No 148

Hearth, Medicar and Famiry werfare (c1) Department dated 28.i0.2024 issued by

the Respondent No 1' pending disposal of the Writ petition
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Petition under Section i 51 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for afl the
purposes of Admission into pG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Hearlh sciences, Terangana
State, pending disposal of the Writ petition.

Counset for the petitioner: SRt B.fVIAyUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAAi REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REODY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

IA NO 2 0F 2024

Betwee n :

AND

2

WRIT PET ITION NO i 31317 oF 2024

Cnemuduounta Neeha.ika 
,D,o. C.. Vilaya Bhaskar Rao Age(j about 25 yea.s, Occ:l:::!i I;r#J" 1t1-24-14 cnrsrian-F!r7,"Jii,u'?'r"ur,. Ne,rore D,sirict Andhra

The State of Telanqana. Rr

n;*[ gi r;;"5J3i'lft " 
xi B, 

o['A: 
i'JiL1??: : ?:1:i3 # g :fl B:: i'I#i]l

I[?i:?:f:i3,:?;i"1"113,"'-l535?y or Hearth Sciences, Rep bv its Resistrar

...PETITIONER

Colleges

by G.O.

...RESPONDENTS

Petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writof Mandamus declaring the Rule Vlll of the Telangana Medical
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended
l\,4s. No.i48, Health, Medical and Famity
28.10.2024. issued by Respondent No. i,

Welfare (C1) Department, dated
on the ground that it violates the
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judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of rnclrl 
'a1o 

* 
Tl : l'

violates the Articles '1 4' 1 5' 19' all'd 21 of the Constitution of lndia as the said

amendment is made on 28-1O-2O24after National board of examination in medical

sciences (NBEMS) has issued notification for admtsston into the post graduate

courses NEET PG 2024 on 16042024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medicar Desree and Diproma .::'l:::::Ti[J:::.il:i-i:,I
pursuant to NEET (PG) 2024-25' under the aegts

Sciences, Telangana State'

IA NO: 10F 2024

Petition under

the affidavit filed in

sugPend the Rule

Postgraduate Medic

Health, Medical and

the ResPondent No'

IANO:2 oF2o24

Section 151 CPC praying that in the circumstances stated in

.rOO"n of the petition' the High Court may be pleased to

Vlll of the Telangana Medical Colleges (Admission into

al Courses) Rules' 2021 as amended vide G O Ms' No'148

Family Welfare (C1) Department dated 28 1O 2024 issued by

1, pending disposal of this Writ petition'

Petition under Section 151 CPC praying that in

the affidavit filed in support of the petition' the High Co

the respondent No 2 to treat the petitioner as a

purposes of Admission into PG [r'4edical Degree and

year 2024'25 under the aegis of KNR University of

the circumstances stated in

urt may be Pleased to direct

16631 c2nflidate for all the

Diploma Courses Academic

Health Sciences' Telangana

State, pending disposal of the Writ petition

counserrorthepetition.''t*'?Jlt:1E,[rlR'.";iffi 5*:BY']^t^it*REDDY

cou nser f or the Responde nt N o"r : t*'fi 
,SXB053[+X SEiEIi.



Counsel for the Respondent No.2: SRt A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT P TITION

14

NO:31 319 0F 2024E

Betwee n

AND

Mandapat I Naga pooritha.

si:;$f g*t"'fu 
#Jveflfl ,#,{"1#-iy}:|';.%1,.'...1?'"%j!',iri3fi :

.PETITIONER

2

iifu 
il,gi,,.j;i"5Ji,;;*"TiB,'r'A:i'#t'Jt?::?."!:i?#"si:fl 

B::i,i,,ii:l

il,[?Jl,?:l i5:?;if,t1:,",;dS5?y or Hearth sciences, Rep by its Resistrar

,..RESPONDENTS
petition under Articre 226 0f rhe constitution of rndia praying that in thecircumstances stated in the affidavit filed therevr

pleased to issue a writ o
or Mandamus ou.a,ns' ;:';;:*f:,,Fh#ffi]Ji-?;
(Admission into postgraduate ,\rledical Courses) nrf 

"", 
ZOIf , ,. ;;"r;; ;:"Ms, No.148, Health, Medical and Family Welfare (Cl) Department, dated28110/2024' issued 5v Respondent No. 1, on the ground that it viorates thejudgment of the Hon b e Supreme court in Dr. pradeep Jarn vs. Unron of rndia,(1984 (3) SCC 654), where the 3 Judge Bench categoricary herd that residence_based reservations other than institutjonal preference (MBBS Course) inprofessional postgraduate courses are impermissible, which has been followed in

the catena of Judqmerts of the Hon'bre supreme court of rndia, and as we as itviolates the Articles 14 15, jg, and 21 of the Constitution of India as the said
amendment is made ot 28r1ar2a24 after Natronal board of examination in medicar
sciences (NBEMS) has rssued notificatron for admission into the post graduate
courses NEET pG 2024 0n 1610412024 and consequenry direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG t\iledicar Degree and Diproma courses Academic year 2024 - 2s, inpursuant to NEET (PG) 2024-2s, under the aegis of KNR University of Heatth
Sciences, Telangana State.
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IANO:1 OF 2024

Petition under Secti

the affidavit filed in suPP

suspend the Rule Vlll

Postgraduate Medical Co

Health, Medical and Fami

the ResPondent No l ' Pe

tANOt2 OF 2024

WRIT

AND

on 151 CPC praying that in the circumstances stated in

ort of the petition, the High Court may be pleased to

of the Telangana Medical Colleges (Admtssion tnto

urses) Rules, 2021 as amended vide G O ['4s No 148

ly Welfare (C'1) Department dated 2811012024 issued by

nding disposal of this Writ petition'

Petition under Section 151 CPC praying that

the affidavit filed in support of the petition' the High

the respondent No 2 to treat the petitioner as

purposes of 'Admission 
into PG tvledical Degree a

yeat 2024-25 under the aegis of KNR University

State, pending disposal of the Writ petition'

counserf orthePetition""t*'Bcst"rt?siRB".il,iti5-:3Y'x,h'-REDDY

counser for the Respondent No'1: t*'*rtXB0SEit| SEiPIit-

counsel for the Respondent No 2: sRla PRSE?t[t[5Ao

in the circumstances stated in

Court maY be Pleased to direct

a Local candidate for all the

nd DiPloma Courses Academic

of Health Sciences, Telangana

350 oF2024
PET lTloNNO:31

Between:

?ffi1T'i'#$m:i:$$;J:1h;3ffi iT"3$i8i1p'ffr'll+Y;::::

,r 
HiiJ',lf.R:["8|331ft "Xf 

B':E'[
UYOeiaOaO -500022'

' I'i;,5i:l |3,f,#fi,11:'Y'?;35u

'^lir'Yr?.:?"Je'il{'l:t3?lB:ti'i'f 
i'1

of Health Sciences, Rep by its Registrar

...RESPONDENTS
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petition under Arlicre 226 0f the constitution of rndia praving that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue a writ or order or direction more particurarry in the nature of writof Mandamus declaring the Rure V, of the Terangana Medicar coreges(Admission into postgraduate Medicar courses) nures, zoi, ;. ;;;".;; ;.".Ms. No.148, Health, Medical and Family Welfare (C.l) Department, dated28.10.2024, issued by Respondent No. .1, on the ground that it violates thejudgment of the Honorable supreme court in Dr. pradeep Jain vs. Union of lndia,(1984 (3) SCC 654)' where the 3 Judge Bench categoricary herd that residence-based reservations other than institutional preference (MBBS Course) inprofessional postqraduate courses are impermissibre, which has been forowed inthe catena of JucJgments of the Honorable Supreme court rf lndia, and as well asrt violates the Artrcles 14' 15' 19, and 21 0f the constitution of India as the saidamendment is made r-tn 2g-10-2024 afler National board of examinatron in medicalscrences (NBEr\4s) has issued notificatron for admission into the post graduatecourses NEET pG ,2C24 on 1604.2024 and consequen.y direct the respondentNo 2 to treat the petit oner as a Locar candidate for a, the purposes cf Admissioninto PG Medical Degree and Diploma Courses Academic year 2024_25, inpursuant to NEET (pG) 2024-25, under the aegis of KNR University of HearthSciences, Telangana State.

IANO:1OF 2024

IA NO: 20F 2024

Petition under section 1 51 Cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure VL of the Terangana Medicar coreges (Admission intoPostgraduate Medical Courses) Rules,202.l as amended vide G.O. Ms. No.148Health, Medical and Famity werfare (cr) Departmen t dated 28.1o.2024 issued bythe Respondent No. 1, pending disposal of this Writ petition.

Petition under Ser:tion 151 CPC praying that in the circumstances stated inthe affidavit fired rn supp'rt of the petition, the High court may be preased to directthe respondent No 2 to treat the petitioner as a Local candidate for all thepurposes of Admiss on ,to pG rvredicar Degree and Diproma courses Academic



l7

yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR R-E99Y:iENlOR COUNSEL-''' -d;i;RL-siNTtNG sRl ALLuRIDIvAKAR REDDY

Gounsel forthe Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the ResPondent No'2: SRIA. PRABHAKAR RAO'

S.C. FOR KNRUHS

WRIT PETITI ONN O: 313560F 2024

Between

AND

Yaganti sivlRama xl':ll!9",sr,,",#?1:'#31?5:3,1,1? i:,)l:f i;3^'3 S,';S:il 
*^

H.lio. 5-16. Thondapi vrlrage' rvruptJdrd Lvrarruqrr 
...pETlTloNER

'l5f,'1f 
"fi 

:,:"B533lfii"liB':['F'^ilf Jo?'??T'?'fi & 
jlti:?JE::i'X'it1

HYdeiabad -500022'

, 
w;,rfl:il+3fJ613"11:,yl'd36"dy." 

Hearth Sciences' Rep' bv rts Resistrar

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of lvlandamus declaring the Rule Vlll of the Telangana tvledical Colleges

(Admission into Postgraduate lrledical Courses) Rules' 2021' as amended by G'O

Ms. No.148, Health' lvledical and Family Welfare (Cl ) Department' dated

28.1Q.2024, issued by Respondent No 1' on the ground that it violates the

.iudgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lr'4BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 1 4' 1 5' 19' and 21 of the Constitution of lndia as the said
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amendment rs made on 28-10'2024 after Nationar board of examination in medicar
sciences (NBE[/s) has issued notification for admission into thr: post graduate
courses NEET pG 2024 0n 16 04 2024 and consequenry direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissionjnto PG Medicar Degree and Diproma courses Acacjemic year 2024_25, inpursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telanga n3 State.

lA NO: 1 oF 2024

lA NO: 2 OF 2024

petition under Section 1S1 CpC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure V'r of the Terangana Medicar coreges (Admission intoPostgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148Hearth' Medicar and Famiry werfare (cl) Department dated 2g.1o.2o24issued bythe Respondent No. j, pending disposal of this Writ petition.

petition under section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admissron into pG .\,4edicar Degree and Diploma courses Academicyear 2024'25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending drsposari of the Writ petition.

Counsel for the petitioner: SRI B.fVIAyUR REDDy, SENTOR COUNSEL
REPRESENTING SRI ALLURi Di'AAR REDDY

Counsel for the Respondent No..t: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS
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WRIT PETITION NO: 31357 OF 2024

Between:

lr/ohammad Adil, S/o. Sowdagar Abdul Kalam Ageo about 24 years.,Occ Styd?nt

R/o. H.No.4-72, Upstairs, Chand Bada Nandyal, Kurnool lJrstrtct' Andnra Hraoesn -

518501.

.,.PETITIONER

AND

1. The State of Telangana, ReP. b
Familv Welfare Department Dr.
Hydeiabad - 500022.

v its Princioal Secretary Medical Health and
b.R. Rmbdot<ar Telang'ana State Secretariat

2. The Kalo
Waranga

ii Naravana Rao University of Health Sciences, Rep' by its Registrar
i, Telarigana State-S06002.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

MS. No.148, Health' l,4edical and Fami|y Welfare (C1) Deparlment, dated

28.10.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndta'

(1984(3)SCC654),wherethe3JudgeBenchcategoricallyheldthatresidence.

based reservations other than institutional preference (lvBBS Course) in

professionalpostgraduatecoursesareimpermissible'whichhasbeenfollowedin

thecatenaofJudgmentsoftheHon,bleSupremeCourtoflndia,andaswellasit

violatestheArticles14'ls,lg,and2loltheConstitutionoflndiaasthesaid
amendmentismadeon2B-l0.2O24afterNationalboardofexaminationinmedica|

sciences(NBEMS)hasissuednotificationforadmissionintothepostgraduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' in

pursuanttoNEET(PG)2024-2s,undertheaegisofKNRUniversityofHealth

Sciences, Telangana State.
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lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vlll of the Telangana Medical colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G,O, Ms. No.148

Health, Medical and Family welfare (cl) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG lVledical Degree and Dip oma courses Academic
yeat 2424-25 under the aegis of KNR University of Hea th Sciences, Tetangana
State pending d sposa of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDy, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31361 OF 2024

Between:

P .S9ny D/o. S.[,4uniratnam, Aged about 26 years, Occ: Student. Rl/o.H.No.7_31.
Lakshminagar Cotony Penumuru-, Chittoor Oistrict, nnOhra priOesn I Siiia-" ' " "

...PETITIONER
AND

The State of Te argana. Rep.
Fa'rrty Wetfa-e De[artment br
Hyde ra bad - 5C0O22.

by
B

rls Principal Secretary Iry'edrcal Health and
R. Ambedhar Telangana State Secretariat

2. The Kaloji N
Warangal, T

atayala Rao University of Health Sciences. Rep
e anqana State-s06002.

by its Registrar

...RESPONDENTS
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PetitionunderArticle226otlheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O

Ms. No.148, Heattn' fuedical and Family Welfare (Cl) Department' dated

28.10.2024, issued by Respondent No 1 ' on the ground that it violates the

judgment of the Hon'ble t"*rn" Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lr4BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon,bre Supreme courl of lndia, and as well as it

violates the Articles 14' 15' 19' and 21 of the Constitution ot lndia as the said

amendment is made on 2!-10-2O24after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medicar Degree and Diproma ::'::::::T;[iff::''il:1'":r,ln
pursuant to NEET (PG) 2024-25' under the aegts

Sciences, Telangana State

IA NO :'l oF2024

. Petition under

the affidavit filed in

susPend the Rule

Fostgraduate Medic

Health, Medical and

the Respondent No'

IA NO :2OF 2024

Section 15'1 CPC praying that in the circumstances stated in

"upport 
of the petition' the High Court may be pleased to

VllloftheTelanganaMedica|Colleges(Admissioninto
al Courses) Rules, 2021 as amended vide G O' Ms No'148

Family Welfare (Cl ) Department dated 28 10 2024 issued by

1, pending disposal of this Writ petition'

Petition under Section 151 CPC praying that in the c

the affidavit filed in support of the petition' the High Court m

the respondent No 2 to treat the petitioner as a Local

purposes of Admission into PG Medical Degree and Diplo

ircumstances stated in

ay be Pleased to direct

candid ate for all the

ma Courses Academic
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year 2024-25 und€,r-the a

stare pendins cjisposar 
",;h11,:H,;J'""'"'', 

or Heirrrh Scrences, reransana

Counset for the petitioner: SRt B.JVtAyUR REDDy, SENIOR COUNSELREpREsENrrNo snr aliuhi;,vA?;i REDDy
Counsel for the Respondent No.1; SRI A SUDARSHAN REDDY,

rHE ADVocATe cer,riiar_
Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHS

WRITPETITtoN NO: 36231 024oF2
Between:

;rff f#::ff,IHfi ;[{?:l#ryifli"*,*u;t.ikil;l'ru#,?e,r;B?i;

AND ,..PETITIONER

iifo 
if]iil;;.5;3,'#,,.["8,0t,A.fi1]???::?:t:,f##"si:fl 

!::lf, ji]1

I'|,?i:?:ilis,:1{;Jf,t1:,y3Usffiy or Hea,h Sciences, Rep by jts Resisrrar

1

2

...RESPONDENTS
petition under Articre 226 0f the constitutron of rndia praying that in thecircumsta nces stated in

r;::**:l[r TTff t#:, 
]i" i*,ii;, :i:":::t ;*;

(Admission into postsracjuate Medicat courses) -, "j'::il:. H:::"."r]:t::Ms. No.i48, Health, Medical and Family Welfare (C.l) Department, datecl28'10 2024 ' issued by Respondent No. 1, on the ground that it viorates theiudgment of the Honorable supreme court in Dr. pradeep Jain vs. Union of rndia,(1984 (3) SCC 654), where the 3 Judge Bench categoricary herd that residence-based reservations other than institutional preference (MBBS Course) inprofessional postgraduate courses are impermissibre, which has been forowed inthe catena of Judgments of the Hon'bre Supreme court of rndia, and as we, as it
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violates the Articles 14' 15' 19'and 2'1 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has rssued notification for admission into the post graduate

courses NEET PG 2024 on 16 04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' in

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Sciences, Telangana State'

Petition under Section 151 CPC praying that in the circumst

theaffidavitfiledinSupportofthepetition,theHighCourtmay

suspend the Rule Vlll of the Telangana Medical Colleges (

Postgraduate Medical Courses) Rules' 2021 as amended vide G

Health, Medical and Family Welfare (Cl) Department dated 28 10

the Respondent No 1' pending disposal of this Writ petition'

IA NO:1 OF 2024

IANO:2 OF 2024

ances stated in

be Pleased to

Admission into

.O. Ms. No.148

.2Q24 issued bY

the circumstances stated in

urt may be Pleased to direct

Local candidate for all the

Diploma Courses Academic

Health Sciences, Telangana

Petition under Section 151 CPC praying that in

the affidavit filed in support of the petition' the High Co

the respondent No 2 to treat the petitioner as a

purposes of Admission into PG Medical Degree and

yeat 2024-25 under the aegis of KNR University of

State, pending disposal of the Writ petition

counserf orthePetition""t*'?$tl"?$rlR'"";ilxJl5-:"rlJ^t-it-REDDY

counser ror the Respondent No'1: t*'*rtXB053li| 
SEREIiu

counserfor the Respondent No'2: sRra PFAE[fr[t[SAo'



WRIT PETITION N

24

O:3f369 0F 2024
Between:

-Glrtla 9{ya Sri D/o. Gutta Veera Vara prasad Raostudeot R/o. H.No 2_113 I"k;;-';l'^.j .:::-" .^.9u,,.i9"0 about 26 vears. Occ
Guntur District nnonra pi.ajlt{i,i,-6r,?,,i,tiff",",fth fSF.1iii,y,j,i: }fi8,il,?i!i

AND ..PET|TIoNER

The State of Telanoana. R

I rutj gi [:a #'?fl 
'. xi,o, 

o 

6'A: i i,Ilxt?: : ?.J: ll,g # "31 ; il B 3: i3,f i:1
The Kalolr Narayana Rao U
warangat, Terangana a"," 3'J35til 

of Health sciences, Rep. by its Registrar
2

...RESPONDENTS
petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue a writ o

of Mandamus o"c a, ns' T:"'fl : Tii:ffi,il:ffil,il::::,,:;:]JI
(Admission into postgraduate Medical Courses) nrf.., ZOlf , ". ;;.;;;:"Ms. No. i 48, Health, Medical and Family Welfare (C1 ) Department, dated28'10'2024, issued by Respondent No. 1, on the ground that it viorates thejudgment of the Hon'ble Supreme court in Dr. pradeep Jain vs. Union of lndia,(1984 (3) SCC 654)' where the 3 Judge Bench categoricary herd that residence-based reservations other than institutionar preference (MBBS course) inprofessional postgraduate courses are impermissibre, which has been forowed inthe catena of Judgments of the Hon'bre supreme court of lndia, and as we, as itviorates the Articres 14' 15' 19, and 21 0f the constitution of rndia as the saidamendment is made on 2B-10-2024 after Nationar board of examination in medicalsciences (NBEMS) has issued notification for admission into the post graduate

courses NEET pG 2OZ,I on 16.04.2024 and consequen.y direct the respondentNo 2 to treat the petitr3ner as a Locar candidate for arr the purposes of Admissroninto PG Medical Degrr;e and Diploma Courses Academic year 2024-25, inpursuant to NEET (.pG) 2024-25, under the aegis of KNR rJniversity of HearthSciences, Telanga na State.



2,.

petition under section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rure VlI of the Telangana Medical coleges (Admission into

Postgraduate lvledical Courses) Rules' 2021 as amended vide G'O' tvls' No"l48

Hearth, Medical and Fam.y werfare (cl) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

lA NO: 1 oF 2024

IA NO: 20F 2024

Counsel for the ResPondent No'1

Counsel for the ResPondent No'2

WRIT PETIT

Behi/een:

AP.

AND

SRI A. SUDARSHAN REODY'

THE ADVOCATE GENERAL

SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHS

petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG lvledical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL
"'" "#;Rlsaruituc sntALLuRl olvAKAR REDDY

ION NO:31 375 0F 2024

Bi;J&11'$3?,!t5:lE','.x?A],lt.h8i"-g"iix 
fill['tuCIY?i'fl3lilLe?'"'"'i'3'?"'f;

...PETITIONER

1

c

rhe State of reransana' $B,.:['h' i'.#fyr?,:?TB'f#,#"3i:?J B::i'X,ii,d.
Familv Welfare DePartment
Hydeiabad -500022'

The Kaloii Narayana Rao Unrvers]tY of Health Sciences' Rep by its Registrar

w;;;s;i, iuiJ'ig'n' state-5o6oo2'

..,RESPONDENTS
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petit cn u'.der Anicre 226 0f the constitution of rndia praying that in the
crrcunrstances stared N the affidavit filed therewith, the High Court may be
pleased to ssue a, order, Writ or Order or Directton, pafticuiarly cne in nature of
writ of Mandamus declaring the Validity of Rule B of the Telangana Admission into
Postgraduate (Ayush) Courses Rules 2024 as amended by G.O. Ms. No.149,
Health, Medicat and Family Welfare (Cl) Department, dated 2g.1O.2024,issued by
Respondent No.1 , on the ground that it violates the judgment of the Hon,ble
Supreme Court in Dr. pradeep Jain vs. Union of India, (1984 (3) SCC 654), where
the 3 Judge Bench categoricafly herd that residence-based reservations other than
institutionar preference (BAMS course) in professionar postgraduate courses are
impermissibte, which has been forowed in the catena of Judgments of the Hon,bre
Supreme Court of lndia, and as well as it violates the Articles 14, 15,1g, and 21 ofthe constitution of rndia as the said amendment is made on 2g-10-2024 after A,
India Ayush post Graduate Entrance Test 2024 (ATA'GET 2024) has issued
notjrrcation for admis;sion into the pG AyusH 2024 and writing ex.am on 06-07-
2024 and consequerr,y direct the Respondent No. 2 to treat the petitioner as a
Local candidate ror a, the purposes of Admission into pG AyusH 2a24-25, under
the aegis of KNR University of Health Sciences, Telangana State.

(Prayer is amended as per Court Order dated 04.12.2024 v,ide LA.No.7 of 2OZ4 in
WP.No 313Z5 of 202^)

Petition under Section 151 cpc praying that in the crrcumstances stated inthe affidavit filed in support of the petition, the High court may be pleased to directthe Respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG AYUSH Academic year ZO24-25 under the aegis ofKNR University of Hearth sciences, Terangana state, pending disposar of the writ
petition.

lA NO: 1 oF 2024

lA NO:2 oF 2024

petition under Section 1S1 CpC praying that in the circumstances stated inthe affidavit filed in support of the petition, the High Court may be pleased tosuspend the provisional merit rist issued by the Respondent No. 2 with respect to



MD Ayurvedic to an extent of treating the Petitioner as non-local pending disposal

of this Writ Petition

27

IA NO:3 OF 2024

Petition under Section 151 CPC praylng that in the circumstances stated in

the affidavit filed in support of the petition' the H igh Court may be Pleased to direct

2 to treat the Petitioner herein as

the Respondents particularly Respondent No

for issuing final merit for admission

local candidate and process his application
ipate in the web oPtions withoutthe

into MD Ayurvedic and allow him to partic

d bY ResPondent No' 2 for ttl D

reference to the provisional merit list issue

petition
Ayurvedic Course pending disposal of this Writ

IA NO: oF2o24

Petition under Section 151 CPC pray ing that in the circumstances stated in

the High Court maY be Pleased to

the affidavit filed in support of the petition'

ana Admission into Postgraduate

suspend the Validity of Rule 8 of the Telang

G.O. Ms. No 149 Health' Medical

(AYush) Courses' Rules, 2024, as amended bY

28.10.2024, issued bY the

and FamilY Welfare (Cl ) DePartment dated:

Respondent No 1' Pending disposal of this Writ petition

(Prayer is amended as per Court Order dated 04'12'2024 vide I A No'7 of 2024 in

WP.No.31375 ot2024\

4

Petition under Section 151 CPC praying that in the circ

the affidavit filed in supporl of the petition' the High Court

suspend the Provisional Final Merit List in as much as Petition

IAN O:5 oF2024

IANO:6 oF2024

umstances stated in

may be Pleased to

er is concerned '

umstances stated in

maY be Pleased to

se of counselling for

ority Quota without

Petition under Section 151 CPC praying that in the circ

the affidavit filed in support of the petition' the High Court

permit the Petitioner to exercise web-options for the first pha

allotment of seat in MD Homeo under Competent Auth

reference to provisional final merit list



Counset for the petitioner: SRI B.JVIAYUR REDDY, SENIOR COUNSEL
REPRES ENTTNC rVU.. Ser lrr enevt-r,r-i

Counset for the Respondent No.i: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT P ETIT ION N
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Dr. Cleepatt Vcera S l fera,. Sro^ Sreenivasutu. Aged about 26 years, Occt\to. / t / l'3 l\4ocnamo,:ta Kaoapa lCuddapah), Anihra pradesh

Betwee n

AND

Student,

..,PETITIONER

...RESPONDENTS

1

2

iifu iljL]fl 
;I.SJ3it*"TiB,o[,A:iiiir.jr?::?H:,##"S[fl !::1,*#i]1

I,i"",J:?:l]|5::fJf,i1:,y!'Js5'dy or Hearth sciences, Rep by its Registrar

petition under Articre 226 0t the constitution of rndia praying that in thecircumstances stated rn the affidavit filed therew
preased to rssue an orcer, writ or order o,. Directior 

t ' the High court may be
t, particularly one n nature ofwrit of Mandamus deciaring the Varidity of Rure g of the Terangana Admission intoPostgraduate (Ayush) Oourses, Rules,2024, as amended by G.O. Ms. No..i49,Heatth, Medicat and Family Welfare (C.l) Department, dated 28 10.2024, issuedby Respondent No.1, o,r the ground that it violates the .,udgment of the Hon,bleSupreme Court in Dr pradeep Jain vs. Unron of India, (1984 (3) SCC 654), wherethe 3 Judge Bench categoricalry herd that residence-based reservations other thaninstitutionai preference (BHMS course) in professionar postgraduate courses areimpermissibre' which has been forowed in the catena of Judgments of the Hon,breSupreme Court of lndia, and as well as it violates the Articles 14, 15, 1g, and 21 ofthe constitution of rndia as the said amendment is made on 2g-10-2024after Ar.lndia Ayush post Graduat

notif i ca r io n f o r a d m is s io n ;"' il] H l;J*1il,::ffi :*':: r..".:"r:
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2024 and consequently direct the Respondent No'2 to treat the Petitioner as a

Local candidate for all the purposes of Admission into PG AYUSH 2024-25' ttnder

the aegis of KNR University oi Health Sciences' Telangana State'

(Prayer is amended as per Court Order dated 04'12 2024 vide l A No T of 2024 in

W.P.No.31376 of 2024)

IA NO: 10F 2024

Petition under Section 151 CPC Praying that in the circumstances stated in

the affidavit filed in support of the petition

the Respondents particularly Responden

, the High Court may be pleased to direct

t No. 2 to treat the Petitioner herein as

the local candidate and process his application for issuing final merit for admission

into tr/lD Homeo and allow him to participate in the web options without reference

to the provisional merit list issued by Respondent No.2 for tr/lD Homeo Course

pending disposal of this Writ petition

disposal of this Writ Petition

IA NO: 30F2024

lA NO: 2 OF,2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased be

pleased to suspend the provisional merit list issued by the Respondent No' 2 with

respect to MD Homeo to an extent of treating the Petitioner as non-local pending

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Coud may be Pleased to

end the Validity of Rule 8 of the Telangana Admission into Postgraduate

(Ayush) Courses, Rules, 2024' as amended by G.O. Ms. No'149 Health' Medicalsusp

and FamilY Welfare (C1) DePartment dated: 28.10.2024, issued bY the

Respondent No l , pending disposal of this Writ Petition

(Prayer is amended as per Court Order dated 04'12'2024 vide I A No'7 of 2024 in

W.P.No.31376 of 2O24)
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petition under section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe Respondent No. 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG AyUSH Academic year 2024-25under the aegis ofKNR University of Health S
petition. 

crences' Telangana state' pending disposal of the writ

IA NO: 50F 2024

IA NO: 60F 2024

Between:

about 26 years, Occ.
Uhavidi, Chilakaluripet

...PETITIONER

petition under Section 151 Cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the provisronar Finar t\zlerit List in as much as petitioner is concerned.

Petitio n under Sectr(

rhe arrjda vit ri uo n,,, ppo',| :: [tT::':r:il,:"": Ifl,.T:]":::"J ;perm l lire Pel: ongr L e)ercise web-optrons fo. tne f

rererence to provisio r :r,,.r, 1*il,'";"; 
;";;':t:1?ffit;t :::::T:i:,

Counset for the petitioner: SRt B.JV|AyUR REODy, SENTOR COUNSEL
REPRESENT|NG rrills. sarru r AilVi-t\il

Counset for the Respondent No.1: SRt A. SUDARSHAN REDDY,
THE ADVOCATE GENEdAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO.
S.C. FOR KNRUHS

P 2024

it%1fffl:;'ntli1'3 il::'*n,, S/o Sved Abdu,a, Ased
uunrur Disr.ct, Anonr3 o-36sfi-,oi.r%;!%r" Road Gurr5ra

AND
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1

2

I H fi,'1)':"3: ["5:33X* "[i 
B':E'F

Hydeiabad -500022'

il[,5i:ti i3'f,€l'Lt13'Yg;36U
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of Health Sciences, Rep' by its Registrar

,..RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to lssue a writ or order or direction more particularly in the nature of Writ

of lr/andamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate /edical Courses) Rules' 2021' as amended by G O

Ms. No.148, Health' Medical and Family Welfare (C1) Department' dated

28.1O.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon,bre supreme court of lndia, and as well as it

violates the Articles 14' 15' 19' and 21-of the Constitution of lndia as the said

amendment is made on 28-10'2O24after National board of examination in medical

sciences (NBEIIS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG tvledical Degree and Diploma Courses Academic yeat 2024-25 ' in

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Sciences, Telangana State'

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana lr'4edical Colleges (Admission into

Postgraduate lvledical Courses) Rules' 2021 as amended vide G O [/s No 148

Hearth. Medicar and Family werfare (cl ) Department dated 28.10 2024 issued by

the Respondent No, 1, pending disposal of this Writ petition'



petition under Section 151 cpc praying that in the circumstances stated inthe affrdavrt fired in :;upport of the petition, the High court may be preased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, the

::::::,"jjdmission 
into pG rr,4edicar Degree and Diploma Courses Academic

;;1'. :;. ;* ;;;" J :nh], f lX,"f" 
"" "''v or H ea rth S cie n ces, rera nsana

lA NO:2 OF 2024

Counsel for the petitioner:

Counsel for the Respondent No.1:

Counsel for the Respondent No.2:

WRIT PETITIO

SRI B.JVIAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI OV;-K;R REDDY

s Rllj_s y_D4Rs HAN R EDDY,
THE ADVOCATE GENERAL

SRIA. PRABHAKAR RAO.
S.C. FOR KNRUHS
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Mangu Geethaniali.
Student R:/o. LIG 146
Pattabhipuram, G untu

D/o,. A,4angu Sreenivasa R

'ei:':n:oL"rjiffi 
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AND ...PETITIONER

The State of Telanqana Rr
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of Health sciences' Rep' bv its Registrar

...RESPONDENTS
petitron under Articre 226 0r rhe constitution of rndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more partrcurarry in the nature of writof Mandamus declaring the Rule Vlll of the Telangana Medical Colleges
(Admission into postgraduate ,\,4edicar courses) Rures, 2021, as amended by G.o.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
511012024, issued by Respondent No. 1, on the ground that it violates the

1

2
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judgment of the Hon'ble Supreme Courl in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses arc impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14' 15' 19' and 2'1 of the Constitution of lndia as the said

amendment is made on 28-10-2l24after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 oo 16'o4'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Desree and :''"Ti .::':::: ::T;1"rff::il:ii:";
pursuant to NEET (PG) 2024-25' under the aegrs

Sciences, Telangana State'

IANO:1 OF 2024

Petition under

the affidavit filed in

susPend the Rule

Postgraduate Ir'4ed ic

Health, Medical and

the ResPondent No '

IA NO: 20F 2024

Section 151 CPC praying that in the circumstances stated in

support of the petition' the High Court may be pleased to

Vlllof the Telangana IMedical Colleges (Admission into

al Courses) Rules 202'1 as amended vide G'O' Ms No'148

Family Welfare (C1) Department dated 28.10 2024 issued by

1, pending disposal of this Writ Petition

Petition under Section 151 CPC Praying that in the circumstances stated in

the affidavit filed in support of the petition , the High Court may be pleased to direct

the respondent No 2 to treat the peti tioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Oiploma Courses Academic

year 2024-25 under the aegis of KNR U niversity of Health Sciences' Telangana

State, pending disposal of the Writ Petition'

Gounserf orthePetition""t*'?JftIu.E,trlR'"";S'TJl5-!BYJltt*-REDDY

Qounser f or the Responde nt N o' 1 : t-';I 
JX3053l+g SEiPIi.



Counsel for the Respondent No.2: SRI_A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT ETITIO
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Between:

AND ...PETITIONER

1 The State of Telanoana Rr

;;urj*itu'fl ';ilfi "[i,,,0[,A.iHl%oo?::?g:i,##"rrl:fl 333i[,#H

Jl'- Xu,oj Na.ayana Rao Urvvarangal rerangana s,r,"-3,135?jY 
of Health Sciences, Rep. by its Registrar

2

,..RESPONDENTS
petition under Arlicre 226 0f the constitutron of lndra praying that in thecircumstances stated in the affidavit filed thereu

pteased to issue a wrir or ;;;J"" ;:"]1"^"-t:-"1"*''n 
the Hjsh court mav be

of Mandamus o""r",ins: T:""';:: '"r::i:ffi 
particurarrv in the nature of wrir

(Adm iss ion into posts rad uate Medica I courses) _, JT:; ::, H#:r"rl :r::Ms. No,148, Health, Medical and Famity Wetfare (C1) Department, dated2811012024, issued by Respondent No. 1, on ,r," o-, "n ""1 ,_",.1^1. l"l
iudgment of the Hon,bte Supreme Court in ,,. ,*r.il:::, T:tJ:I,l:nj::
(1984 (3) SCC 654), where the 3 Judge Bench categoricary herd that residence-based reseryations other than institutional preference (MBBS Course) inprofessional postgraduate courses are impermissibre, which has been forowed inthe catena of Judgments of the Hon'bre supreme court of rndia, and as we, as itviorates the A,.icres 14' 15, 19, and 21 0r the constitution of rndia as the saidamendment is made on'.28r1012024 after Nationar board of examination in medicarsciences (NBEMS) has issued notification for admission into the posl graduate

courses NEET pG 2024 0n 1610412024 and consequenry direct the respondent
No 2 to treat the petitioner as a Locar candrdate for arr the purposes of Admissioninto PG Medicar Degree and Diproma courses Academic year 2024-25, in
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pursuant to NEET (PG) 2024-25

Sciences, Telangana State'

IANO:1 OF 2024

Petition under

the affidavit filed in

susPend the Rule

Postgraduate lriledic

Health, Medical and

the ResPondent No'

IA NO: 20F2024

WRIT PET

, under the aegis of KNR University of Health

Section 151 CPC praying that in the circumstances stated in

,rpport of the petition' the High Court may be pleased to

u,,i 
' 
, ,n" Telangana Medical colleges (Admission into

al Courses) Rules' 202'1 as amended vide G O Ms No 148

Family Welfare (Cl ) Department dated 2811012024 issued by

1, pending disposal of this Writ Petition'

Petition under Section 151 CPC praying that in the c

the affidavit filed in support of the petition' the High Coud m

the respondent No 2 to treat the petitioner as a Local

purposes of Admission into PG Ir'4edical Degree and Diplo

year 2024-25 under the aegis of KNR University of Healt

State, penOing disposal of the Writ Petition'

counserf orthePetition""t*'?Jlt:tEff,R'J;illffi BYJ^t''*-REDDY

counser ror the Respondent No'1: t*'*=tXB053[+l SEREXi'-

counser for the Respondent No'2: sRla PFAE*itt[SAo'

ircumstances stated in

ay be Pleased to direct

candidate for all the

ma Courses Academic

h Sciences, Telangana

2024rTlo NNO :31 450 0F
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AND
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1 The State-of Tela naana. Rr

;; ::Ij g 
: 
t 

;i",t#iff " 
xi B, 

o 
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The Kaloj Narayana Rao Urvvarangal re ansana a,r,;?,135?Y 

of Health Scien':es, Reo. by irs Registrar
2

..RESPONDENTS
petrtion under Afticte 226 0f the constitution of rndia prayrng that in thecircumstances stated in the affidavit filed therer

pleased to issue a writ (

or Manda mus a..,, n'g' ;:';;: *:: :m tH#il[i5f*iH(Admission into postgraduate Medical Courses) *r,"", r,rl,' 
". 

;;;"r;;,:."Ms. No.148, Health, Medical and Family Welfare (Ci) Department, dated28.10.2024, issued by Respondent No. 1, on th,judsment of the Honorabte Supreme cou( in,,. ,r:.::;l:Jil J.:::nj::(1984 (3) SCc 654)' where the 3 Judge Bench categorica,y herd that residence-based reservattons other than inori+,,+;^^^, .

proress on a r posts,ao,ate l,i::J, ;:1;:::; .fi,:ffi: Jf n. T ffi?, ;;the catena of Judqments of the Honorable Supreme court of India, and as well asit vrolates the Articles 14, 15, 19, and 21 of the Cor
amendment is made cn 2B-10-2o24after Narionar ,"]::t:::H ;Hfi::i:isciences (NBEI\4S) ha,; rssued notjfication for admrs
courses NEET pG 2024 c

No 2 ro rea the r",,,,".",l,'l:::l'*:,:*::il::ifHJ;:H:fi
into PG Medical Degree and Diploma Courses Academic yeat ZOZ4_25, inpursuant to NEET (pcr 2024-25, under the aegis of KNR University of HearthSciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 cPc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure v'r of the Terangana Medicar coreges (Admission intoPostgraduate Medical courses) Rules,202,l as amended vide G.o. Ms. No.14gHearth' I\rledicar and Famiry werfare (c1) Department dated 28.10.2024 issued bythe Respondent No. 1, pending disposar of this writ petition.
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ONNO:31454

Petition under Section 151 CPC praying that

the affidavit filed in support of the petition' the High

the respondent No 2 to treat the petitioner as

purposes of Admission into PG lr'4edical Degree a

year 2024-25 under the aegis of KNR University

State, pending disposal of the Writ Petition

counserf orthePetition"''t*'?StI'rE[riR'"tSi'lJi5*:"rY']^t*=^t*REDDY

counser ror the Respondent No'1 : t*'fi 
,"X80531+I EERPIi.

Gounselfor the Respondent No'2: sRl A PISRNI|ISAo'

in the circumstances stated in

Court maY be Pleased to direct

a Local candidate for all the

nd DiPloma Courses Acadcmic

of Health Sciences, Telangana

OF 2024
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BudavaraPu Shre
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AND

.PETITIONER

..RESPONDENTS

1

2
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" "Hydeiabad -500022

Ifi,n'J:i I +il'x6:f ,i1:, y ?; 3 6?

ilc Princroal Sec'etary tr'4edical Health and

Rt 
.A;t"'oi.',; i;ta nq'a na staI e Secreta riat

ty of Health Sciences Rep by its Registrar

2

Petition under Article 226 ol lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021 ' as amended by G'O

Ms. No.148, Health' Medical and Family Welfare (Cl) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the
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judgment of the Hon'bre supreme court in Dr. pradeep Jain vs. Union of rndia,(1984 (3) SCC 654)' where the 3 Judge Bench categoricary herd that residence-based reservations otht
p rore s s i o na r p o,ts,a a, a tu l" ::::. ;:T::::,fif ffi IIT".". ?,ffi1, ;;the catena of Judgments of the Hon'bre Supreme court of rndia, and as we, as itviorates the Articres 14' 15, 19' and 21 0f the constitution of rndia as the saidamendment is made on 2g-10-2024 after Nationar board of examination in medicalscrences (NBEt\4s) has issued notification for admission into the post graduatecourses NEET pG 2124 c

No 2 to rrear the r.,,,,.,",,J : ::.:li:"T:#;::I:::'rffi :J::,:::i:::Jinto PG l\y'edical Degree and Dtploma Courses A
pursuant to NEEr tpc) 2a24-25, under the,"n,,,:nTL"l;",i'ilil;,i
Scre nces. Tela ngana Ijtate

IA NO :1 oF 2024

IANO:2O F 2024

petition under Secti
rhe affidavit rireo in suppool :: [Til:l:1n ;,::ilffi ffi .:::"j ;suspend the Rure V'r of the Terangana rraeoicat coreges (Admission intoPostgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148Health, Medical and Family Welfare (C1) Department

the Respondent No. .r, pending disposar of this writ ,"ff::t 
28'10'2024 issued by

Petition under Section 151 cPc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medicar Degree and Diproma courses Academic
yeat 2024-25 under the aegis of KNR University of Health S:iences, Teiangana
State, pending disposal cf the Writ petition

Counsel for the petitioner: SRt B.JVIAyUR REDDy, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

counsel for the Respondent No.1: sRl A. suDARSHAN REDDy,
THE ADVOCATE GENERAL
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counsel for the Respondent No'2: sRla PRAF[t[t[SAo'

WRITPETITION NO: 314700F 2024

Between:

g5}'*i:yt;* j?r'i;..1lzrixt'xl'f, '"11"'f 

n3$*30"'th'&''i?!'e"""?ii

...PETITIONER

AND

1

I::.,:J $,i" ft :,I'sJ,:fXft '[iB; 
oJ*fr

Hyderabad ' Suuutz

r he Ka I o j i I ulSJ:::^t',?, Y:i'.".SU
Warangal, Telangana >Late'

Princioal Secretary Medical Health and

'Ail;5ilir;l;i,ng'ana state secretariat

of Health Sciences' Rep by its Reqistrar

...RESPONDENTS

2

Petrtron under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more parltcularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana N'4edical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G

O. Ms. No 148, Health' Medical and Family Welfare (Cl) Department' dated 28

1O.2024,issued by nttponOtnt No l ' on the ground that it violates the iudgment

of the Hon,ble Supreme court in Dr. pradeep Jain vs. Union of lndia' (1984 (3)

scc 654), where the a ,uon, Bench categoricaily held that residence- based

reservations other than institutionat preference (MBBS Course) in professional

postgraduate courses are impermissible' which has been followed in the catena of

Judgments of the Hon'ble Supreme Court of lndia' and as well as it violates the

Articles 14' '15, 19, and 21 of the Constitution of lndia as the said amendment is

.rAa on 28' 1O' 2024 after National board of examination in medical sciences

(NBEMS) has issued notification for admission into the post graduate courses

NEET PG 2O?4 on 16 04' 2024 and consequently direct the respondent No 2 to

treat the petitioner as a Local candidate for all the purposes of Admission into PG

Medical Degree and Diploma Courses Academic year 2024- 25' in pursuant to
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Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

under the aegis of KNR University of Health Sciences

WRIT PETITION NO :31472 0F 2024

NEET (PG) 2024_ .2s.

Tela nga na State.

IA NO 10F2024

IA NO :2OF 2024

petition under Section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure v'r of the Terangana Medicar coreges (Admission intoPostgraduate Medical Courses) Rules,2021 as amended vide G, O. Ms. No. 148Hearth' Medicar and Famiry werfare (cl ) Department dated 28. 1 0 2024 issuedby the Respondent No. 1, pending disposar of this writ petition.

petition under Section 151 cpc praying that in the circumstances stated inthe affidavit filed in suprport of the petition, the High cou,- may be preased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG rt/edical Degree and Dipro,a courses Academicyear 2a24-25 un'ier Ihe aegis of KNR University of Hearth Sciences TeranganaState. pending disposal of the Writ petition.

Counset for the petitioner: SRI B.IVIAyUR REDDy, SENIOR COUNSEL
REPRESENTINO SRI AIr-URI DVAhR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Anne Shinelle Bankien. D/o.^Bankien Gerard Francis, 
-Aged about 28 years, Occ:student FJo. H.No.44lis-no, rung-ioh"bi, Cfi"iV'sunkesuta Road, NR petaKurnool District Andhra pradesh - 51"gbbi__.* 

_v,v,,r ouu^esura Koao, N t_( peta.

Between:

AND
..PETITIONER



1. The State ofTelangana, ReP. b
Family Welfare DePartment Dr.
Hyderabad -500022.

v its Principal Secretary It/edical Health and
B.R. Ambedkar Telangana State Secretariat

The Kaloii Naravana Rao University of Health sciences, Rep. by its Registrar
Warangal. Telangana State-s06002.

.,,RESPONDENTS

4l

under Article 226 of the Constitution of India praying that in the

stated in the affidavit filed therewith, the High Court may be

2

Petition

circumstances

pleased to issue a writ or order or direction more particularly in the nature of writ

ofMandamusdeclaringtheRuleVllloftheTelanganalt,l]edicalCoIleges
(AdmissionintoPostgraduateMedicalCourses)Rules,2O21'asamendedbyG'O'

Ms. No.148, Health, Ir/edical and Family Welfare (C1 ) Department, dated

2SllOt2O24.issuedbyRespondentNol,onthegroundthatitviolatesthe
judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

thecatenaofJudgmentsoftheHon'bleSupremeCourtoflndia,andaswellasit

violatestheArticles14,ls,lg,and2loftheConstitutionoflndiaasthesaid
amendmentismadeonz}tlol2o24afterNationalboardofexaminationinmedica|

sciences(NBEMS)hasissuednotificationforadmissionintothepostgraduate

coursesNEETPG2024onl6to4t2o24andconsequentlydirecttherespondent
No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG lv'ledical Degree and Diploma Courses Academic yeat 2024-25 ' in

pursuant to NEET (PG) 2024-25 ' under the aegis o{ KNR University of Health

Sciences, Telangana Slate'

IA NO: 10F 2024

PetitionunderSectionl5lCPCprayingthatinthecirCUmstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G'O Ms No'148

Health, Medical and Family Welfare (Cl) Department dated 2811O12O24 issued by

the Respondent No. 1, pending disposal of this Writ Petition'



i'l

lA NO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No 2 to treat the petitioner as a Local candidate for alt the
purposes of Admiss on into PG Medrcal Degree and Diploma courses Academic
yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pend ng d scosal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO:31473 0F 2024

Between:

Kolluru V D K Kawa, D/o. K.V.S.
R/o. Flat No.301,- H.No.5-9-2217
Khairatabad Hyderabad - S0OO22.

AND

The state of relangana, Rep. by ils principar Secretary Medicar Hearth andFamrry werfare D^edartment b," b.n amo-e?Iair-erinlana State secretariat
Hyderabad -5A0022.

I[.-51?11 f:':y:l: lqg,utiygply of Heatth sciences, Rep h,y its Registrarvva.angat, I er..lga.ra State-506002.
...RESPONDENTS

Petition under Arlicre 226 of the constitution of lncia praying that in the
crrcumstances state(l n the affidavit filed therewrth, the High court may be
pleased to issue a r,vrrt or order or direction more particularly in the rature of writ
of Mardamus declaring the Rule Vlll of the Telangana Medicat Colleges
(Admission into Postgraduate Medicar courses) Rures, 2021, as amended by G.o.
Ms. No.148, Health Medical and Family Welfare (Cl) Department, dated
2811O12O24, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'bre Supreme court in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricalty held that residence_

Durga Pr-asad Aged about 30 years, Occ. Student
Shiva Sai Classic Apartmehts Adarsh Nagar,

...PETITIONER

1

2



.1

based reservations other than lnstitutional preference (lt/BBS Course) in

professional postgraduate courses are impermisstble' which has been followed in

the catena of Judgments of the Hon'ble supreme court of rndia, and':Tl 
i:l

violates the Articlesl4' 15' 19 and 21 of the Constitution of lndia as the said

amendment is made on Za-lO'ZOZqafter National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 '04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medicar Desree ""0 
o'o,"., .::':::: TT;llff::il:jj:"il

pursuant to NEET (PG) 2024-25' under the aegls I

Sciences, Telangana State

IANO:1 OF 2024

Petition under

the affidavit f iled in

susPend the Rule

Postgraduate ['4edic

Health, Medical and

the ResPondent No'

IANO:2 OF 2024

Section 151 CPC praying that in the circumstances stated in

support of the petition' the High Court may be pleased to

VllloftheTelanganaMedicalColleges(Admissioninto
al Courses) Rules' 202'1 as amended vide G'O l"4s' No'148

Family Welfare (Cl) Department dated 28 10 2024 issued by

1, pending disposal of this Writ petition

CPC praying that in the circumstances stated 1n

petition, the High Court may be pleased to direct

tne petitioner as a Local candidate for all the

tr/edical Degree and Diploma Courses Academic

f KNR University of Health Sciences' Telangana

Petition under Section 151

the atfidavit filed !n support of the

the respondent No 2 to treat

purposes of Admission into PG

year 2024-25 under the aegis o

State, pending disposal of the Writ petition'

counserf orthePetition"''"*'?stlBE,tfi Ri;3'liii5.!3,u.1^%t.REDDY

counser ror the Respondent No.1 : t*'fi 
=tXBOS3liI 

SERBIi.

counsel for the Respondent No'2: sRla PFSFlfrm[SAo'



WRIT PETITIO

lrl

NNO: 314750F 2024
Between:

F,,"B'JJr]^l!'5P,t ?1?,i.il-s#:fl^i,'E:gl"T *gfit&'Byl,i:,,if,!.rf.B;*,3Sn""1

AND ...PETtfloNER

iifu il$jiqt:.:E+Tlf, ",*,"8,0[,f it{r.:3?::?s:,ffi #.$:fl 333it}#i}1

Ifl1i:?:l1i5:1iffit1',",;,;s5'dy or Hearth sciences, Rep by its Resistrar

1

2

...RESPONDENTS
petition under Anicre 226 0f the constitution of rndia praying that in thecircumstances stated rn the affidavit filed therevr

pieased to issue a wnt o
or Manda mus o..r,,ins' Tl"'fl : Tl 

; ,,,"," l, I;,i::, T1".;:1]J1'J;
(Admission into posrsra<ruate 

Med caI courses) _r,J;;::1::. H::::..r]:r:tMs. No.148, Heatth, Medical and Family Wetfare (Cl) Department, dated28.10.2024, issued cy Respondent No. 1, on the
judgment of the Hon,ble Supreme Court in O,. ,rr."t"O ,rj,, 

.::tJff:ni::
(1984 (3) SCC 654)' where the 3 Judge Bench categoricary herd that residence-based reservations other than institutional preference (MBBS Course) inprofessional postgraduate courses are impermissibre, which has been forowed inthe catena of Judgments of the Honorabre supreme court of rndia, and as we, asit viorates the Articres 14, 15, 19, and 21 0f the constitution of India as the said

amendment is made on 2g-10-2024 after Nationar board of examination in medicarsciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 on 16.04.2024 and consequen,y direct the respondentNo 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG Medical Degree and Diploma courses Academic yeat 2024-2s, inpursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana S ta te.



Petition under Section '151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G O Ms No 148

Health, I\/edical and Family Welfare (C1) Department dated 2811012024 issued by

the Respondent No 1' pending disposal of this Writ petition

IANO:1 OF 2024

IA NO :2OF 2024

Between:

AND

WRIT PETIT

45

ION N O:3148 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candrdate for all the

purposes of Admlssion into PG lr'4edical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR LEP?Y:!.ENIOR 
COUNSEL"'- -CEi;RLirlirHe dnr ALLURI DIvAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

counser for the Respondent No'2: sRla PFAF[fr[t[SAo'

1

Rl;d'[tKi:.1101riT,fl:,il1 Bi{i51,j"i 'il',lXT; 
oBil,,'b"*ii 

33u'"'i'o-o"'n'; '"iff::
si,rlurrrrnbitii, Rangareddv - 500052 ...PET'T'.NER

1

2

r h e s tat e o f r e I a n s a n a, 
- l.' B,. 

o rr'l' i'#fyr?,: ?T8'f# i: t i:?: B:3'"i' it1
Familv Welfare DePartment
Hydeiabad -500022

ll;5,J:11+3,'iffixfi,i1:,31';sb'dy 
of Hearth Sciences' Rep bv its Registrar

...RESPONDENTS
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Petition under Articre 226 of the constitution of rndia praying that in the
circumstances state,r in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writ
of Mandamus decraring the Rure Vilr of the Terangana Medicar coleges
(Admissron rnto Postgraduate l\,4edtcal Courses) Rules, 2021, as am,.nded by G.O,
1,,4s No.148. Hea th. l\,4edical and Family Welfare (Cl) Department, dated
28.10.2024, rssued by Respondent No 1 . on the grou,ld that it violates the
.ludgment of the Hon bie supreme cou,1 in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categorica[y herd that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissibre, which has been folrowed in
the catena of Judgments of the Hon,ble Supreme court of lndia, and as well as it
viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 2g-10-2024 after Nationar board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenry direct the respondent
No. 2 to treat the petitioner as a Locar candidate for aI the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024_25, in
pursuant t0 NEET (PG) 2024-2s, under the aegis of KNR University of Hearth
Sc ences, Tela ngana State.

lA NO: 1 OF 2024

Pel t on under S:ctron 151 CpC praying that in the crrcumstances stated in
the affidavit fiied in sLrpport c,f the petition, the High Court may be pleased to
suspend the Rule r,zlll of the Telangana 

^,4edicat 
Colleges (Admission into

Postgraduate Medicar rlourses) Rules, 2021 as amended vide G.O. Ms. No..14g
Health, Medical and Family Welfare (Cl ) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section '15'1 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for al the
purposes of Admission into pG Medicar Degree and Diproma courses Academic



yeat 2024-25 under lhe aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR REDDY' 
-SENIOR 

COUNSEL-.' 
NEPNESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the ResPondent No 1 SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRAB HAKAR RAO'
S.C. FOR KNRUHS

WRIT PETIT

41

ION NO i 31482 2024OF

5s:?3$J":31351f;i,55i1,X1i?9:'d":,,[,xiT?[ 
r'l'iii't3lI;'t!s'?',"1'f',{l#3

Fradesh - 522613.

Between:

AND

1 The State of Telangana' Rep by its Principal Se-cretarv lVedical Health and

Familv Welfare Deoa'tmenr'6,."6 n a'utlart'i Telang'ana 51'1u 5s61sta'rat

Hydeiabad '50OO22

The Kaloii Narayana Rao University of Health Sciences' Rep by its Registrar

wu1r"lii. ieta,igara State-s06002

,..PETITIONER

...RESPONDENTS

2

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus decraring the Rure VII of the Telangana Medicar coleges

(Admission into Postgraduate Medical Courses) Rules' 202'1 ' as amended by G O'

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.10.2024' issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional post-graduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it



viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 28'10'2024 after Nationar board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 on 16.04.2024 and consequenfly direct the respondent
No 2 to treat the petitioner as a Locar candidate for arr the purposes of Admission
into PG Medical Degree and Diptoma Courses Academic year 2024_25, in
pursuant to NEET (PG) 2024'25, under the aegis of KNR University of Health
Sciences, Telangana State.

48

lA NO: 1 oF 2024

suspend the Rule V,lll of the Telangana Medical
Postgraduate Medical Courses) Rules,2O21 as ame
Health, lv'ledical and Family Welfare (Cl ) Department

Petitron under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petrtion, the High Court may be pleased to

Colleges (Ad mission intr_r

nded,ride G.O l\ls. No..l48

dated 2B.iO 2024 issued by
the Respo ndent No 1, pending disposal of this Writ petition

lA NO:2 oF 2024

Petition under section 1s1 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRt B.JV|AyUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI OVAXEN REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 314840F 2024

Between:

i:$s:irlt-iTt;ro',ftt58'il#ixH1553l;,f'.1ie"""'t'r?,lrtia33B,i'y333lll?
...PETITIONER

AND

The State of Telangana, Rep by its Principal Se-cretarv trrledical Health and

Familv Welfare Department'6r'"6 n' ntti":omi Telang'ana State Secretariat

Hydeiabad -500022

The Kaloii Narayana Rao University of Health Sciences' Rep' by its Registrar

Wa"ra"gii, ietarigana State-506002

...RESPONDENTS

Petition under Article 226 of the Constitutron of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or directron more particularly in the nature of Writ

of Mandamus decraring the Rure VH of the Teranqana Medical co eges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 1 4, 15' 19' and 21 oI the Constitution of lndia as the said

amendmentismadeon2S.lO-2024afterNationalboardofexaminationinmedical

sciences (NBEIUS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' in

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health

I

2

Sciences, Telangana State



i()

IA NO 1 0F 2024

Petition under section 15'r cpc praying that in the lircumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vlll of the Telangana Medical Col eges (ACmission into
Postgraduate Medicar courses) Rules, 2021 as amended vide G.o. Ms. No.148
Hearth' r\'4edicar and Famiry werfare (c'1 ) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition

IA NO: 2 0F 2024

WRIT PETITIONNO:3 1487 0F 2024
Betwee n:

Petition under section 1si cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to directthe respondent No. 2 to treat the petitioner as a Locar candidate for a, the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRI B.JVIAyUR REDDy, SENIOR COUNSEL
REPRESENTING SRI ALLURI OIVErNN REDDY

Counsel for the Respondent No..l: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS

Syed Fathima Sumurana. g/j:9V"j- Klrder Basha, Aged about 26 years. Occ.
i|ll#!,r|j3"Jn1,.l&3'lo tmase rowers prakash 'rriasar, ySR Kadipa District

AND ...PET|T|oNER

1 I!".Pt?19 of Telansana, Rep.
l-amily Welfare Department br
Hyderabad -500022.

rincipal Secretary Medical Health andmoeoKar I elangana state secretariat

' il[?j[?:l ]s,:1fJ,ii13,y-B'Js5'dy or Hearth Sciences, Rep bv its Registrar

by its P
B.R. A

...RESPONDENTS
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petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana l\'4edical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O

Ms. No,148, Health, lr,4edical and Fami|y Welfare (C1) Department, dated

28110t2024, issued by Respondent No 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)SCC654),wherethe3JudgeBenchcategoricallyheldthatresidence-

based reservations other than institutional preference (MBBS course) in

professionalpostgraduatecoursesareimpermissible'whichhasbeenfollowedin

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

ViolatestheArticlesl4,15,lg,and2loftheConstitutionoflndiaasthesaid
amendment is made on 2811Ot2O24 after National board of examination in medical

Sciences(NBEMS)hasissuednotificationforadmissionintothepostgraduate

coursesNEETPG2024on1610412024andconsequentlydirecttherespondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG Medical Degree and Diploma Courses Academic year 2024-25' in

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health

Sciences, Telangana State

lA NO: 1 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana lr'4edical Colleges (Admission into

Postgraduate ltledical Courses) Rules' 2021 as amended vide G O lt/s No '148

Health, t\iledical and Family Welfare (C1) Department dated 2811012024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

the respondent No' 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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yeat 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDOY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITIO N NO: 31 493 0F 2024

Betwee n:

...PETITIONER
AND

Balrjepallt Madnu Nihan(a. D/o., Balijepallt Venkalaramana \y'u,1y. Aged about 26years occ srudelr Rlo H No is-z-a+. KotL;- ngrahara# ,""itatn-^,ara*Amadalavalasa srikakulam, Andhra pradeJnls:zig5] ' rYr ur rur q" r rvr.' r'td r\^rvdriiud,

The State of Telanqana. Re
Family Welfare Dedartnient
Hyderabad -500022.

p.by
Dr. B

its Principal Secretary Medicat Health and
K. AmoeoKar lelangana State Secretariat

2. The Kaloi
Wara ngai

i Narayana Rao Universitv of Health Sciences Rep. by its Registrar
, Telangana State-S06002.

...RESPONDENTS

Petition under Afticre 226 0f the constitution of rndia praying that in the
circumstances stated n the affidavit fired therewith, the High court may be
pleased to rssue a wr t or order or direction more particurarry in the nature of writ
of ['4andamus decraring the Rure vfl of the Terangana Medicar coleges
(Admission into Postgraduate Medicar courses) Rures, 2021, as amended by G.o.
l\.4 s No.148, Heatth, L,ledicat and Family Welfare (C.1 ) Department, dated
28.10 2024 issued by Respondent No. 1, on the ground that it violates the
judqment of the Hon'ble Supreme Court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), wl-ere the 3 Judge Bench categoricary herd that residence-
based reseTVations otier than institutional preference (MBBS Course) in
professio,ai postgraduaie courses are impermissibre, which has been folowed in
the catena of Judgments of the Hon,ble supreme court of lndia, and as weli as it

1



violates the Articles 14, 15' 19' and 21 o{ the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'04 2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for alr the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2O24-25 ' in

pursuant to NEET (PG) 2024'25' under the aegis of KNR University of Health

Sciences, Telangana State'

IA NO:1 oF 2024

IA NO: 20F 2024

53

SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHS

PetitionunderSectionl5.lcPCprayingthatintheCircumstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rure VH of the Telangana Ir,4edicar coleges (Admission rnto

Postgraduate Medical Courses) Rules' 2021 as amended vide G O Ms No 148

Hearth, Medicar and Famiry werfare (cr ) Department riated 281a.2024 issued by

the Respondent No l, pending disposal of this Writ petrtion'

PetitionunderSectionl5lCPCprayingthatintheCircumstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' qENIOR COUNSEL'"''' -ri;;itsar'rlr'rc snr ALLURI DIvAKAR REDDY

Counsel forthe Respondent No'1: SRI A' SUDARSHAN REDDY'

THE ADVOCATE GENERAL

Counsel for the ResPondent No'2
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Between

Ms No 148. Health, l,4edical and

28 10.2A24 issued l)) Respondent

WRIT PETITIO NNO:3 1496 0F 2024

Family Wetfare (Cl ) Deparlnrent. dated
No 1, on the grounc that it violates the

Syed raslim Fathima. D/o S-yed A Arisha Baba, Aged about 2T years, occ: studentR/o. H No 15-7-31 rsmarr .sireet nimar,rsrini;r';"p;", Kakinada East GodavariDistrict Andhra Pradesh- 533001 .

AND ...PETTT|ONER

The State of Telangana, Rep.
Family Welfare Dedartnient b
Hyderabad -500022.

by
r.B

its Principal Secretary Medical Health and
K. AmDeOKar telangana State secretariat

2' The Karoii Naravana Rao University of Hearth sciences, Rep. by its RegistrarWarangal, Telangana State_50600y'.
...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of r\'4andamus decrar ng the Rure Vfl of the Terangana I\redicar cofleges
(Admission into Postgr',aduate Medicai courses) Rures, 2021, as amended by G.o.

1

judgment of the Hon b e Supreme court in Dr, pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricary herd thai residence-
based reservations other than institutionar preference (MBBS course) in
professionar postgraduate courses are impermissibte, which has been folowed in
the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it
viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 28-10-2024 after Nationar board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenily direct the respondent
No. 2 to treat the petitioner as a Locar candidate for a[ the purposes of Admission
into PG Medicar Degree and Diproma courses Academic year 2024-2s, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Hearth
Sciences, Telangana State.



Petition under Section 151 CPC praying that in the circumstances s

the affidavit filed in support of the petition' the High Court may be ple

suspend the Rule Vlll of the Telangana N4edical Colleges (Admissi

Postgraduate lr4edical Courses) Rules' 2021 as amended vide G O tt'4 s

Health, Medical and Family Welfare (Cl ) Department clated 28 '10 '2024 \s

the Respondent No l ' pending disposal of this Writ petitton

tated in

ased to

on into

No.'1 48

sued bY

in the circumstances stated in

Court may be Pleased to direct

a Local candidate for all the

nd DiPloma Courses Academlc

of Health Sciences, Telangana

970F 2024

IANO:1O F 2024

IANO:2O F 2024

AND

WRIT PETITI
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ON NO :314

Petition under Section 151 CPC praying that

the affidavit filed in support of the petition' the High

the respondent No 2 to treat the petitioner as

purposes of Admission into PG lr/ledical Degree a

year 2024-25 under the aegis of KNR University

State, pending disposal of the Writ petition'

counserf orthePetition""t*'?HI',.E$fi Risill'll5-:BluJit'[hREDDY

counser ror the Respondent No.1: t*'*rtXB053XiI5E33Ji'-

Counsel for the ResPondent No'2: SRI A. PRABHAKAR RAO'

S.C. FOR KNRUHS

Between:

3l;f" J' "-Y: I E tJ Slia,ii " i, $:i' B?'??''ft 3! fl 
'

Pradesh - 5155S1

An.i.l aboLrt 27 Years' O.cc
'R"nanthaPur Drstrict Anonra

'''PETITIONER

1

2

r he s tat e of r e I a ns a n a' * B|. :['h: 
t^'il;y.?,: 

?TB'fff," li"s i:?: *?itl#[1
FJmiiY Weltare Department
Hyderabad -Soootz'

#i,."n'r'.t+u*l',1:t?&"Y!b's6slY 
or Hearth Sciences' Rep bv its Registrar

...RESPONDENTS
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petition under Articre 226 0f rhe constitution of rndia praying that in the
circumstances stated in the affidavit filed therewith, the High Cou,, may be
preased to issue a writ or order or direction more particurarry in the nature of writof 

^'4andamus 
decraring the Rure Vi, of the Terangana Meclicar coreges

(Admission into postqraduate Medicar courses) Rures, 2021. as amended by G.o.
h,4s. No 148, Hea,*r. lV4edicat and Family Welfare (Ct ) Depa.tment, dated
28 10 2024' issueo by Respondent No. .1 , on the ground that it viorates thejudgment of the Hon,bl-. Supreme Court in Dr. pradeep .rain vs. Union of lndia,
(1984 (3) SCC 654) where the 3 Judge Bench categorica ry herd that residence-
based reservations other than institutionar preference, (MBBS course) inprofessional post-araduate cot.rrses are impermissibre, which has been forowed in
the catena oF Judqments of the Hon'bre supreme court of rndia, and as we, as itviorates the Arlicres '4' 15' 19' and 21 0f the constitution of rndia as the said
amendment is made on 28'10-2024 after Nationar board of examination in medicar
sciences (NBE[/.) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04-2024 and consequenry direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG Medicar Degree and Diproma courses Academic yeat 2oz4_2s, inpursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State.

lA NO: 1 OF 2024

Petrt on under Sr:ction 151 CpC praying that in the circumstances stated tnthe affidavit fited in support of the petition, the Hrgh Court may be pleased tosuspend the Rule \/l I of the Telangana Medical Colleges (Admission intoPostgraduate rr4edicar oourses) Rures, 2021 as amended vide G o. 1,4s. No..r4g
Health, lVedical and Fa,ily Welfare (C.1 ) Department dated 28.10.2024 issued bythe Respondent No. 1 pendjng disposal of this Wrjt petition.

IA NO: 20F 2024

Petition under Section 151 cPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medical Degree and Diploma Courses Academic
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yeal2024-25UndertheaegiSofKNRUniversityo{HealthSciences,Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL

REPRESENTING SRI ALLURI DIVAKAR REDDY

Gounsel forthe Respondent No.1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITION NO:3'l 499 oF 2024

Between:

Koka Chandini Naga Sai, D/o. Koka Venkateswar Rao'. Aoed about 28 years' Occ:

Sift1rX 
"i6." il;T N;.ro, Snli5l sLgtg, 

- 
Nasa r Rrlu nl Apartments' Saf i rsud a

iamitirisnna Puram, Hyderabad - 500056'

,..PETITIONER

AND

pleased to issue

of Mandamus

1. The State ol felangana Rep' by its Principal Secretarv r'4edrcal Health and

Familv Wetfare oepuil-,r"ni6r."'a n- nrn.jot rr Telang-ana state secrelarat

Hydeiabad - 500022

2. The Kaloji Narayana Rao UniversltY of Health Sciences' Rep by its Regislrar
- 

Warangai, Telangana State-506002

...RESPONDENTS

Petition under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

a writ or order or direction more particularly in the nature of Writ

declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G'O'

Ms. No.148, Health, tvledical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(19S4 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lr/BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it



)S

vrolates the Anicles 14. 1 5, '19, and 21 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBElvs) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequenfly direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic yeat 2024_25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 'l OF 2024

Petition under Section 15i cpc praying that in the circumstances stated in

the affidavit filed in supporl of the petition, the High cou( may be pleased to
suspend the Rule vllt of the Telangana Medical colteges (Ad'nission into
Postgraduate N4edicat Courses;) Rules, 2021 as amended vide G.O. l\,4s. No.14g

Health, lr,4edical and Family welfare (cl)Department dated 28.10.2024 issued by

the Respondent No. 't pending disposal of this Writ petitton.

lA NO: 2 OF 2024

Petitron under Sect on 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No.2 to treat the petitioner as a Locat candidate for all the
purposes of Admission into PG Medical Degree and Diploma courses Academic
yeat 2024-25 under the aegis of KNR University of Health Sciences Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31505 OF 2024

Between:

chilamkurthi Mohan, s/o. sridattu, Aged about 25 years, occ: student,^Rl/o.19/6691-
i, Cir;;i Th;ir-Cnittiratapuoi, Krishni District Andhra Pradesh- 521002

...PETITIONER

AND

The State of Telangana, ReP
Family Welfare DePartment Dr
Hyderabad - 50OO22.

by
B

its Principal Secretary Medical Hearth and
R. Arrbedkar Telangana State Sec'etar'at

The Kaloii Naravana Rao university of Health Sciences, Rep. by its Registrar

Warangai, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 ol lte constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleasedtoissueawritororderordirectionmoreparticular|yinthenatureofWrit

of lVlandamus declaring the Rule Vlll of the Telangana ftrledical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

Ivls. No.148, Health, Medical and Family welfare (c1) Department, dated

2S.|O.2O24,issuedbyRespondentNo'l,onthegroundthatitviolatesthe

iudgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)SCC654),wherethe3JudgeBenchcategoricallyheldthatresidence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

theCatenaofJudgmentsoftheHon'bleSupremeCourtoflndia,andaSwellaSit

violates the Articles 14, 15, 19, and 21 of the Constitution of lndia as the said

amendmentismadeon2S.|O-2O24afterNationalboardofexaminationinmedical

sciences(NBEl\/S)hasissuednotificationforadmissionintothepostgradUate

courses NEET PG 2024 on 16 04 2024 and consequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG lrrledical Degree and Diploma Courses Academic year 2024'25' in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

2
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lA NO: 1 OF 2024

Petition under []ect on 151 CPC praying that in the circumstances stated rn

the affidavit filed in supporl of the petition, the High Court may be pleased to

suspend the Rule Vlll of l.he Telangana t\,4edical Colleges (Admission into

Postgraduate [,4edrcal Courses) Rules, 2021 as amended vide G.O Ms. No.14g

Health, lv4edica and Family Welfare (Cl ) Department dated 2Bl1Ot2024 issued by

the Respondent No. '1 pending disposal of this Writ petition,

lA NO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma courses Academic
yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRt B. MAYUR REDDy, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETIT|ON NO: 31508 oF 2024

Between:

Lakkaraju Venkatesh S/o. Lakkaraju Venkatarao,
Student R/o. H.No.55-1 -241A, JajJllava n i palem
Visakhapatnam Distlct.Andhra Pradesh - S31OZ1

AND

'l The State of Telangana, Rep. by
Family Welfare Department Dr. [3
Hyderabad -500022.

2. The Kaloji Narayana Rao Universi
Warangal, Telangana State-S0600

Aged al)out 26 years, Occ.
Desapat.unipalem, Pa.avada

..,PETITIONER

its Principal Secretary Medical Health and
R. Ambedkar Telangana State Secretariat

ty of Health Sciences, Rep. by its Registrar

...RESPONDENTS
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Petition under Article 226 of the Constitution of lndia praying that ln the

circumstances stated in the affidavit filed therewrth the Hiqh Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rure VI of the Terangana l\iledical coleges

(Admission into Postgraduate Medical Courses) Rules' 202'1 ' as amended by

G.O.Ms. No.148, Health, lr'4edical and Family Welfare (Cl) Department' dated

2g.10.2024, issued by Respondent No. .1 , on the ground that it viorates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14' 1 5' 19' and 21 of the Constitution of lndia as the said

amendment is made on 28-1L-2l24after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16042024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG tr/edical Degree and Diploma Courses Academic year 2024-25 ' in

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Petition under Section 151 CPC praying that in the circumstances s

the affidavit filed in support of the petition' the High Court may be ple

suspend the Rule Vlll of the Telangana Medical Colleges (Admissi

Postgraduate Medical Courses) Rules' 202'1 as amended vide G O Ms

Health,MedicalandFamilyWelfare(C1)Departmentdated28,10.2024is

Sciences' Telangana State

IA NO: 10F 2024

IA NO :2OF20

tated in

ased to

on into

No.148

sued bY

the Respondent No 1, pending disposal of this Writ petition'

petition under section 
.151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG lVledical Degree and Diploma Courses Academic
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yeat 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition

Counsel for the petitioner: SRI B. MAYUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 3151 5 0F 2024
Between:

Anaoon Dharani priva Dlo Anagoni Sadanandam Aged about 27 years, Occ
i:Yffij"] ?rir.)i " . 4s 2 sa;"a;;o: \,,;;i,i""v.,r6p"' 

"- 
k,ii,:,u's",? ijr#i.t

AND ...PETIT|oNER

'1 . The State o[ Te,anoana, Rep b1z its principal Secretary Medical Health andFamirv werfare Deo,-artment b,- d ii nr'65oia7 rerangana state secretariatHyderabad - SOOO22.

' J,[",.J|Ui:]flffi1,i,11,:,-"l"o"udgl."t Hearth Sciences, Rep. by irs Resistrar

...RESPONDENTS

Petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writ
of Mandamus decraring the Rure V, of the Terangana IVedicar coleges
(Admission into Postgraduate Medicar courses) Rures, 2021 as amended by G.
o Ms No, 148' Hearth Medicar and Famiry werfare (cl ) Department, dated 28.
10' 2024' issued by Respondent No. 1, on the ground that it viorates the judgment
of the Hon'ble Supreme Court in Dr. pradeep Jain vs. Union of lndia (198a (3)
SCC 654), where the:i Judge Bench categorically held that residence- based
reservations other than rnstitutionar preference (MBBS course) in professionar
postgraduate couTSes ar-- impermissibre, which has been folorved in the catena of
Judqments of the Hon b e supreme court of tndia, and as wt-.ll as it v olates the
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Articles 14, 1 5, 1 9, and 21 of the Constitution of lndia as the said amendment is

made on 28-10-2024 after National board of examination in medical sciences

(NBEMS) has issued notification for admission into the post graduate courses

NEET pG zo24 on i6.04.2024 and consequenfly direct the respondent No. 2 to

treat the petitioner as a Locar candidate for a[ the purposes of Admission into PG

lvledical Degree and Diploma Courses Academic year 2024-25 ' in pursuant to

NEET (PG) 2024-25, under the aegis of KNR University of Health Sciences'

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana l\'4edical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G' O' Ms No 148

Health, tr,4edical and Family Welfare (Cl ) Department dated 28 10 2024 issued

by the Respondent No 1' pending disposal of this Writ petition'

Telangana State

IA NO: 10F 2024

IAN O:2 OF 2024

Petiti

the affidavit

the resPon

purposes o

year 2024-

on under Section 151 CPC praying that in the circumstances stated in

filed in support of the petition, the High court may be pleased to direct

dent No. 2 to treat the petitioner as a Local candidate for all the

f Admission into PG Medical Degree and Diploma Courses Academic

25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

CounselforthePetitioner:SRIB.MAYURR_EP?Y:r5*loRcouNSEL"^' "FiE;RLiiNrlNG sRl ALLuRI olvAKAR REDDY

Counsel for the ResPondent No'1 : SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

:SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHSCounsel for the ResPondent No'2
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WRIT PETIT to N NO: 31 518 0F 2024

Sagala Sa ikru thi Dro
R7o H No 3-142-1, 3
51 5004

Betwee n:

AND

Sagata Harr Sreenivas. Aqea about 25 years. Occ. Student,RD Roac. New Town, Ana'nthapur oirlii&-Anorirl"p[oesn _

...PETITIONER

The State of Telanoana. R

n;ry"gigt'.r"1-3;"IiB,o['A]ilit%t?::?fEi?#"Si:fl B:Bi,J,,Xll

il[",.i:*l: i3:1{#,it?,y-g'JSb?y or Hearth sciences, Rep. bv its Resistrar

...RESPONDENTS
petition under Articre 226 0f the constitution of India praying that in the

circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writof IVlandamus declaring the Rule Vlll of the Telangana Medical Colleges
(Admission into postgraduate [/edicar courses) Rures, 202.1 . as amended by G.o.Ms. No'1 48, Health. lr,4edical and Family Welfare (C1) Department, dated
28 10 2024' issued by Respondent No 1, on the grouncr that it violates thejudgment of the Hon bre Supreme court in Dr. pradeep Jain vs. Unron of rndia,
(1984 (3) SCC ti54), where the 3 Judge Bench categoricalry herd that residence-
based reservatrons other than institutionar preference (rvBBS course) inprofessionar postgraduate courses are impermissibre, which has been fo,owed in
the catena of Judgments of the Hon'bre supreme court of rndia, and as welr as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 2g-10-2024 after Nationar board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenry direct the respondent
No. 2 to treat the petitioner as a Locar candidate for arr the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024_25, in
pursuant to NEET (pG) 2024_25, under the aegis of KNR University of Health
Sciences, Telangana State.

1

2
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IA NO: 10F 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G'O N/s No'148

Health, Medical and Family Welfare (C1) Department dated 28 10 2024 issued by

the Respondent No 1' pending disposal of this Writ petition'

lA NO: 2 OF 2024

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

year2O24-2SundertheaegisofKNRUniversityofHealthSciences,Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL-.. 
NEPNTSENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'

THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PET ITION N O: 31520 oF 2024

Between:

Devarapalli Joseph, S/o Devarapalli Ravindra'-Aged about 26 years' Occ: Student'

R/o. Plot No.103, nrgn,"rn'i'i;-" eO Cotony' eonnur Road Near Sai Baba Temple'

Guntur District Andhra Pradesh-522003 ...'ET'T'ONER

AND

I:ft f,',fi""fi :,:"Bs33lfii"xf B,l"Hii[0""',i*',P?"Je's##ti:il8::i'i.,1't1
Hydeiabad -500022

The Kaloji Narayana [qo Uqryqp1! of Health Sciences' Rep by its Registrar

w;*;s;i, ielarigana State-506002'

...RESPONDENTS

1

2
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Petition under Articre 226 of the constitution of rnclia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of [\,4andamus decraring the Rure Vfl of the Terangana Medicar coleges
(Admission into Postgraduate Medicar courses) Rures, 2021, as amended by G.o,
tr'4 s No.148, Hearth, r\/edicar and Famiry werfare (cl ) Departrrent. dated
28.10.2024' issued by Respondent No. '1 , on the ground that it viorates the
judgment of the Hon'bre Supreme court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), vihere the 3 Judge Bench categorica y held that residence_
based reservations other than institutionar preference (MBBS course) in
professronal postgraciuate courses are impermissible, which has been followed in
the catena of Judgrner'ts of the Hon'bre supreme coud of rndia, and as we as it
violates the Arttcles i 4 15 19, and 21 ol the Constitution of lndia as the said
amendment is made <>n 28-10-2024 after Nationar board of examination in medical
sc ie nce s

COUTSES

(NBEI\4S) has issued notification for admission into the post graduate
NEET PG 202.4 on 16.04.2024 and consequenfly cjirect the respondent

No. 2 to treat the petitioner as a Locar candidate for ail the purposes of Admission
into PG [\,4edicar Deg.ee and Diproma courses Academic year 2024-25, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Hearth
Sciences, Telangana State.

lA NO: 1 oF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the Rure VIil of the Terangana Medicar coileges (Admission into
Postqraduate rr,4edicar Courses) Rures, 2021 as amended vide G.o. rr4 s No.14g
Hea lth, l\,4ed rcal and

the Respo ndent No.

Family Welfare (C'1 ) Department dated 28.10.2024 rssued by
pending disposal of this Writ oetition

lA NO: 2 OF 2024

Petition under sec;tion 151 cpc praying that in the crrc,mstances stated in
the affidavit fired in supoorl of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for a[ the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
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yeal2o24-2SundertheaegisofKNRUniversityofHealthSciences,Telangana

State, pending disposal of the Writ petition-

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL_.. 
NEiNCSCNTNG SRI ALLURT DIVAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAIAR RAO'
S.C. FOR KNRUHS

WRIT PETITIO N NO: 31 523 oF 2024

Between:

Hitendra Kumar Choudhqry' S'o
R/o. Swami NaraYar Bhavan '

Rajasthan - 344031

Sanwala Ra'n Aged about 25 years Occ StLde"t

H"rl-,iv. arJ 
-stutio" 

Gudaralani Barmer'

PETITIONER

AND

1

2

The State of Telangana. ReP

f imiiv Wetfare De[artment Dr

Hydeiabad -500022

bv its Principal Secretary Medical Health and
"'e i" n.b"tiai Tetang-ana State Secretariat

The Kaloii Narayana Rao University of Health Sciences' Rep' by its Registrar

witrngii, telarigana State-so6002'

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a wrlt or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate lvledical Courses) Rules' 2021' as amended by G O'

lvls. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (tt/BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it
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violates the Artic es i4 i5, 1g, anci 21 of the Constttution of lnd a as the said
amendment is made on 28-10'2024 after Nationar board of examination in medicar
sciences (NBErvs) has issue<J notification for admission into the post graduate
courses NEET pG 2024 on 16.O4.2024 and consequenfly direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG Medicar Degree and Diproma courses Academic year 2024-25, inpursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State,

lA NO: 1 oF 2024

IA NO: 2 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure Vl' of the Terangana Medicar coreges (Admission intoPostgraduate l\,4edical Courses) Rules, 2021 as amended vide G.O. i\4s. No.14gHealth, l\4edical and Family welfare (c'1 ) Department dated 2g.1a.2024 issued bythe Respondent No 1, pending disposal of this Writ petition.

Petition under []e,ction 1:,1 cpc praying that in the circumstances stated jn
the affidavlt filed in support of the petition, the High court may be pleased to directthe respondent N, 2 to lrear the petitioner as a Locar candidate for a, thepurposes oi Admrssron into pG Medrcar Degree and Drproma courses Academic
year 2024-25 under the aegis cf KNR University of Health Sciences, Telangana
State, pending disposal of the M/rit petition.

Counsel for the petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAi REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS
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WRIT PETITION NO: 31527 OF 2024

Between:

Dhanukonda Sravya, D/o. Chandrashekar Rao, Aged about 25 years, Occ Student,
R/o. H.No.1-48, WC, Dalaipeta PO, Dalaipela, Vizianagaram Andhra Pradesh -
535524.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary l\,4edical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022

2. The Kaloji Narayana Rao University of Heallh Sciences, Rep. by its Registrar
Warangal, Telangana State-506002,

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana N/edical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

Ms. No.'148, Health, Medical and Family Welfare (C l ) Department, dated

28.10.2024, issued by Respondent No. '1 , on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional post-graduate courses are impermissible, which has been followed in

lhe catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.O4.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic yeat 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of ICNR University of Health

Sciences, Telangana State.
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lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vlll of the Telangana Medical Colleqes (Admission into

Postgraduate lr.4edrcat (lourses) Rules, 2021 as amended vide G,O. Ms. No,14g

Health, l\4edical and Family Welfare (Cl ) Deparlment dated 2-8.10.2024 issued by

the Resoondent No 1, r;end ng disposal of this Writ petrtion.

lA NO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in
the affidavit filed in supporl of the petition, the High court may be pleased to direct
the respondent No.2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG fvedical Degree and Diploma courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31532 oF 2024

Betwee n:

Marisa 
^Tejaswinr D/o 

_1V1. 
Ravi Kiran, Aged about 25 years, Occ. Student, R/o.

H.No 3-3-1 10, Flal NO 206 Shiva Sai Residencv \ear Janaoriva Attaour
Hyderguda Rajendralagar Ranrlareddy District - 5OOOaB.

AND ...PET|T|ONER

Thu State of Tela'tgana. Rep.
Famrly Wetfare Dt,pa.lment Dr
Hyderabad -50OO22

by
B

its Principal Secretary f\iledical lleatth and
R. Ambedkar Telangana State Secretariat

The Kaloji Na.rayana Rao Univers]ty of Health Sciences, Rep. by its Registrar
Warangal, Tela nga na State-506002.

.,.RESPONDENTS

2

1
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Petition under Article 226 of lde Constitution of India praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana lr'4edical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

N/s. No.148, Health' Medical and Family Welfare (C1) Department' dated

28l1Ll2224,issued by n"tponAent No 1' on the ground' that it violates the

iudgment of the Hon'ble ;;;'"'" Court in Dr' Pradeep Jain vs Union qf lndia'

(1984 (3) SCC 654)' *n"'" tft" 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon,bre Supreme court of lndia, and as well as it

violates the Articles 14' 15' 19' and 21 ol the Constitution of lndia as the said

amendment is made on 28t1Vt2[z4after National board of examination in medical

sciences (NBEIUS) has issued notification for admission into the post graduate

courses NEET PG 2024 oo 16t04t2l24 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' \n

pursuant to NEET (PG) 2024'25' under the aegrs of KNR University of Health

petition under secaon 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O' Ms' No 148

Health, Medical and Family Welfare (Cl) Department dated 28t10t2024 issued by

the Respondent No' 1, pending disposal of this Writ petition'

Sciences' Telangana State

IANO:1O F 2024

tA NO :2OF 2024

Petition under Section 151 CPC prayi

the affidavitfiled in supporl of the petition' th

ng that in the circumstances stated in

e High Court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of writ
of [\/andamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

Ms. No.148, Health, Medical and Family Welfare (Cl) Department, dated

28.10.2024, issued by Redpondent No. '1 , on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654) where the 3 Judge Bench categoricalty hetd that residence-

based reservations other than institutional preference (IVBBS Course) in

professional postgraCuate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court ol lndia, and as well as it

violates the Articles 14, 15 19 and 21 of the Constitution of India as the said

amendment s nrade on 2B-1A-2O24 after National board 01 examlnation in medical

sciences (NBEt\,1S1 tras rssued notification for admission into the post graduate

courses NEET PG 2'.024 on 16.04.2024 and consequently direct tte respondent

No. 2 to treat the pelitioner as a Local candidate for all the purposes of Admission

into PG lt/edical Degree and Diploma Courses Academic yeat 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.'148

Health, Medical and Family Welfare (Cl ) Department dated 281A.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

PetitionunderSectionl5,lCPCprayingthatinthecircumstancesstatedin

the atfidavit filed rn support of the petition' the High Court may be pleased to direct

the respondent Nc.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Dipl)ma Cou'ses Academic
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year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C, FOR KNRUHS

WRIT PETITION NO: 31541OF 2024

Between:

Sai Tulasi Alluri, D/o. Srinivasa Ralu Alluri Aged about 25 years, Occ. Student R/o.
Qrtr No.333 E, Sector 5 Vizag Steel Plant, Ukkunagaram Vishakapatanam Andhra
Pradesh- 530032.

..PETITIONER

AND

'l . The State of Telangana, Rep.
Family Welfare Department Dr
Hyderabad -500022.

2. The Kaloji Narayana Rao Universi
Warangal, Telangana State-S0600

by its Principal Secretary lvledical Health and
B.R. Ambedkar Telangana State Secretariat

ty of Health Sciences, Rep. by its Registrar
2.

..,RESPONDENTS

Petition under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate l\,4edical Courses) Rules, 2021, as amended by G.O.

Ms. No.148, Health, Medical and Family Welfare (C1 ) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of Indla,

(19S4 (3) 654), where the 3 Judge Bench categorically held that residence-based

reservations other than institutional preference ([,4BBS Course) in professional

postgraduate courses are impermissible, which has been followed in the catena of

Judgments Hon'ble Supreme Court of lndia, and as well as it violates the Articles
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1.1. 15 '1 9. and 2'1 cf the Corstitution of lndia as the said amendment is made on

2g-10-2024 after Naiicnal boarrl of examination in medical sciences (NBEMS) has

issued notllrcation fo- admission into the post graduate courses NEET PG 2024 on

16.04.2024 and conseqUently clrect the respondent No. 2 to treat the petitioner as

a Local candidate for a I the purposes of Admission into PG Medical Degree and

Diploma courses Academic yeat 2024-25, in pursuant to NEET (PG) 2024-25,

under the aegis of KNR University of Health Sciences, Telangana State'

lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule vlll of the Telangana Medical colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O Ms' No 148

Health, Medical and Family welfare (cl) Department dated 28.10.2024 issued by

the Respondent No. 1. pending disposal of this Writ petition,

lA NO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in sucport of the petition, the High court may be pleased to direct

the respondent No. 2 to treat the petrtioner as a Local candidate for all the

purposes of Admissron into PG fr/edical Degree and Diploma courses Academic

year 2024-?5 under t'ro aegis of KNR University of Health Sciences, Telangana

State, pend ng d sposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PR.ABHAKAR RAO,
S,C. FOR KNRUHS
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WRIT PETITION NO: 31542 OF 2024

Between:

Peddi Reddy Harshavardhana Reddy, Sio Peddi Reddy Narayana Reddy Aged
about 25 yedrs, Occ. Student R/o. H,No.2/12, Karanam Van Kothapallr, P-yarampalli,

Galiveedlj, PO. Galiveedu, Kadapa YSR District Andhra Pradesn'516267.

...PETITIONER

AND

1. The State of Telangana, ReP.
Family Welfare Department Dr
Hyderabad -500022.

by its Principal Secretary Medical Health and
B.R. Ambedkar Telangana State Secretariat

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ or order or direction more particularly in the nature of writ

of Mandamus declaring the Rule vlll of the Telangana Medical colleges

(Admission into Postgraduate lVledical courses) Rules, 2021, as amended by G.o.

Ms. No.148, Heatth, Medical and Family Welfare (Cl) Department, dated

28.10.2024, issued by Respondent No. 'l , on the ground that it violates the

judgment of the Hon'ble Supreme Court rn Dr. Pradeep Jain vs. Union of India,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional post-graduate courses are impermissible, which has been followed in

theeatenofJudgmentsoftheHon,bleSupremeCoudoflndia,andaswellastt

violates the Articles 14, 15, 19, and 21 0f the constitution of lndia as the sard

amendment is made on 28-10-2024 after National board of examinalion in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148

Health, Medical and Family Welfare (Cl) Department dated 28.10.2024 issued by

the Respondent No. 1, pendinq disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the lircumstances stated in

the affidavit filed in support of ].he petition, the High Court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admissron into P(3 Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKA,R RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31545 OF 2024

Between

Uppalapati Asritha, D/o, U. V, K. Kishore, Aged about 24 yeats, Occ: Student Rl/o.
H.No 74-28-5, VSR Towers, SF- 2 Bhavani Sankar Street, Ayyappa Nagar
Vijayawada, Andhra Pradesh - 520007 

...pETtTtoNER
AND

1. The State of Telangana, Rep. by its Principal Secretary fr4edical Health and
Family Welfare Department Dr. B. R. Ambedkar Telangana State Secretariat
Hyderabad - 504022.

2 The Kaloji Narayana Rac University of Health Sciences, Repr. by its Registrar
\,Va ra ng a l, Tela ngana State- 506002.

...RESPONDENTS
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PetitionunderArticle226oflrreConstitutionoflndiaprayingthatinthe

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleasedtoissueawritororderordirectionmoreparticularlyinthenatureofWrit

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G'

o. Ms. No. 148, Health, Medical and Family Welfare (C1 ) Department, dated

28.10.2024, issued by Respondent No' 1, on the ground that it violates the

.iudgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)SCC654),wherethe3JudgeBenchcategoricallyheldthatresidence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

thecatenaofJudgmentsoftheHon'bleSupremeCourtoflndia'andaswellasit
violates the Articles 14, 15, 19, and 21 ol the Constitution of lndia as the said

amendmentismadeon28-10-2024afterNationalboardofexaminationinmedical

sciences(NBEIVS)hasissuednotificationforadmisstonintothepostgraduate

coursesNEETPG2024on16'O42024andconsequentlydirecttherespondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG Medical Degree and Diploma Courses Academic year 2024-25' tn

pursuant to NEET (PG) 2024-25, under the aegrs of KNR University of Health

Sciences, Telangana State.

tA NO: 1 OF 2024

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighcourtmaybepleasedto
suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G O Ms No' 148

Health, Medical and Family Welfare (C1 ) Department dated 28. 10. 2024 issued

by the Respondent No 1, pending disposal of this Writ petition

IANO:2 OF 2024

PetitionunderSection'l5lCPCprayingthatinthecircumstancesstatedrn

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedtodirect

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposesofAdmissionintoPGMedicalDegreeandDiplomaCoursesAcademic
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yeat 2024-25 under tl-e aegis of KNR Unrversity of Health Sciences, Telangana

State, pend ng drspo:;al of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent Nlo.1: SRI A. SUDARSHAN REDDy,
THE AOVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO : 31546 0F 2024

Between:

It/odepalli Venkata Khyathi, D/o
Student RJo. H.No.50 1. SKS
Pradesh -520010.

Modepalli Doraswamy, Aged about 27 years, Occ:
Royal It/eadows Patamata, Vijayawaila Andhra

...PETITIONER

The State of Te angana, Rep by its principal Secretan/ l\4edical Health andFarr y Welfar,e Departmelt D.. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022

The Kaloj Narayana Rao Universrty of Health Sciences, Rep byits Registrar
Warangal. Te,a ir.a na State-506002

...RESPONDENTS

AND
1

2

Petrtron under Alicle 226 of the constitution of lndia praying that in the
circumstances stated n the affidavit filed therewith, the High Court may be

pleased to issue a writ rr order or direction more particularly in the nature of writ
of I\,4andamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 202'1 , as amended by G.O.

Ms. No.1 48, Health, Medical and Family Welfare (Cl ) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 14. 15, 19, and 21 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEIVS) has issuerl notification for admission into the post graduate



83

coursesNEETPG2024on16'04'2024andcon-sequentlydirecttherespondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission
into PG Medical Degree and Diploma Courses Academic yeat 2024-25' in

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Sciences, Telangana State'

IANO: 1OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O Ms No 148

Health, Medical and Famity Welfare (Cl ) Department dated 28 10 2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

lA N.O: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG lVedical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B MAYUR REDDY- SENIOR COUNSEL-... 
NCPNESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No 1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITION NO: 3 1548 0F 2024

Between:

Chaoanti Sananda, D/o. Chaganti Srinivasa Rao' Aged about 25 vears' Occ Student

R/o -H.No.2-7a+lta, strivarJflil' EiiliG;kii r'rts"' Kakinaba' East Godavari

Andhra Pradesh - 533003'

...PETITIONER
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AND

1. The State of Telangana, Rep.
Family Welfare De[artment br
Hyderabad -500022.

by its Principal Secretary Medical Health and
B.R. Ambedkar Telang'ana State Secretariat

The Kaloji Na.rayana Rao Univers]V of Health Sciences, Rep. by its RegistrarWarangal, Telangana State-S06002.
2

.RESPONDENTS

Petrtion under ,Article 226 of the constitution of lndia prayinq that in the
circumstances stated n the affidavit fired therewith, the High court may be
pleased to ssue a *r i or order or direction more particularly rn the nature of writ
of Mandamus decrarrng the Rure vl of the Terangana r,4edicar coleges
(Admissron into Postgraduate \redical courses) Rules, 2021 as amended by G.o.
Ir,4s. No.148, Heatth, Medicat and Family Welfare (C,1 ) Department, dated
2811O12O24, issued bv Respondent No, 1, on the grounci that it violates the
judgment of the Hon'ble Supreme court in Dr. pradeep Jain vs, Union of lndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricalty hetd that residence-
based reservations other than institutional preference (MBBS course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it
violates the Articles i4, 1s, 19, and 21 ol the constitution of lndia as the said
amendment is made on 28-10-2024 after Nationar board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 0n 16.04,2024 and consequen y direct the respondent
No. 2 to treat the petirrcner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic y,ear 2024_ZS, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR universitv of Health

Sciences. Telanga na State.

lA NO: 1 OF 2024

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule vlI of the Telangana Medical colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. tr/s. No.148
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Health, It/edical and Famrly Wetfare (C'1 ) Department dated 28 1O 2024 issued by

the Respondent No. 1, pendlng disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma courses Academic
yeat 2024.25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDy, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS

WRIT PETITION NO: 31554 OF 2024

Between:

Paidi Karthik S/o. Satyanarayana, Aged about 26 years, Occ: Student, R/0. H No.2-
1 15, Pedda Veedhi Kinthali, Srikakulam District Andhra Pradesh - 532402.

...PETITIONER
AND

1. The State of Telangana, Rep. b
Family Welfare Department Dr.
Hyderabad -500022.

y its Principal Secretary Medical Health and
B.R. Ambedkar Telangana State Secretariat

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

,..RESPONDENTS

Petition under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana tt/edical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
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lVs, No'148, Health. l\,4edical and Family We|fare (C1) Department, dated

28.lO.2O24,issuedbyRespondentNo1'onthegroundthatitviolatesthe
judgment of the Hon'cle Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)ScC654),,dherethe3JudgeBenchcategoricallyheldthatresidence.

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 0f the constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBENIS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petit oner as a Local candidate for all the purposes of Admission

into PG l\4edlcal Degree and Diploma courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Scrences. Tera"lga r a Slate.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that tn the circumstances stated in

the aff davit ti ed in ;upport of the petitlon, the High courl may be pleased to

suspend the Rule ,/lll of the Telangana l\rledical colleges (Admission into

Postgraduate tvledical Courses) Rules, 2021 as amended vide G O Ms No'148

Health, Medical and Family welfare (cl ) Department dated 28.1O.2024 issued by

the Respondent No 1, pending disposal of this Writ petition

lA NO: 2 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma courses Academic

yeat 2024-25 under the aegis of KNR University of Health sciences, Telangana

State, pendinq disposa! of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY



Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS
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WRIT PETITION NO: 31559 oF 2024

Between:

Challa Venkata Sai Jitendra Reddy S/o Challa Subba Reddv' Aoed about 26 years

occ Student Rro u ruo rrtBi,'i'j#'n'i xiJ"J' Vsi"bidt'"ii"in*'pi"i"'r'
51617 5 .

...PETITIONER

AND

1 The State of Telangana' Re
Familv Welfare DePartment
Hydeiabad -500022.

p,by
Dr. B

its Principal Secretary Medical Health and

nl nmUiOfar. Telang'ana State Secretariat

The Kaloii Narayana Rao University
Warangii, Telangana State-506002'

of Health Sciences' Rep. by its Registrar

...RESPONDENTS

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affldavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended OV 9 O

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lvlBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia and as well as it

violatestheArticlesl4'l5,lg,and2loltheConstitutionoflndiaasthesaid
amendmentismadeon2S-IO.2O24afterNationalboardofexaminationinmedicaI

Sciences(NBEN/S)hasissuednotificationforadmissionintothepostgraduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

2



83

into PG Medlcal Degree and Diploma Courses Academic year 2024_25, in
pursualrt to NEET (PG) 2021'-25, under the aegis of KNR University of Health
Sciences Tela nga na litate.

lA NO: 1 OF 2024

Petition under Section 1s1 cPC praying that in the crrcumstances stated in

the affidavit filed in suppo.t of the petition, the High coul may be pleased to

suspend the Rule Vlll of the Telangana Medical colleges (Admission into
Postgraduate fiiledical Courses) Rules, 2021 as amended vide G.O. Ms. No.14g
Health, Medical and Family Welfare (c1)Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No.2 to treat the petitioner as a Local candidate for all the
purposes of Admission into pG Medical Degree and Diploma courses Academic
year 2024-25 under the aegis of KNR University of Health sciences, Telangana
State, pending disposa of the Writ petition.

Counsel for the Petitioner: SRt B. MAyUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUOARSHAN REDDy,
THE ADVOCATE GENERAL

counsel for the Respondent No.2: sRl A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31565 OF 2024

Between:

Adapaka Renuka, D/o. Adapaka Ganesh, Aged about 26 years, Occ: Student, Fl/o
H.N6 22-1-1-634,' Kata veeioni lteir nJma-tavam, vt2iandgaram nnonri prabein-
535002.

.,.PETITIONER

AND



69

The State of Telangana, ReP.
Family Welfare DePartment Dr

Hyderabad '500022.

bv its Prr'rcipal Secretary I'ledrcal Health and
b R. Ambedkar Telangana State Secretarrat

2. The Kalo
Wara nga

Petition

circumstances

ii Naravana Rao University of Health Scrences, Rep' by its Registrar

1, Telangana State-so6002

,..RESPONDENTS

under Article 226 of lhe Constitution of lndia praying that in the

stated in the affidavit filed therewith' the High Court may be

pleasedtoiSsueawritororderordirectionmoreparticularlyinthenatureofWrit

ofMandamusdeclaringtheRuleVllloftheTelanganaMedicalColleges
(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G'O

Ir,,ls. No.148, Health, Medical and

28.10.2024, issued bY Respondent

Family Welfare (Cl)

No. 1, on the ground

Department, dated

that it violates the

.iudgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)ScC654),wherethe3JudgeBenchcategoricallyheldthatresidence-

based reservations other than institutional preference (tvlBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Honorable Supreme Court of lndia' and as well as

itviolatestheArticlesl4,l5lg,and2loftheConstitutionoflndiaasthesaid
amendmentismadeon23-10-2024afterNationaIboardofexaminationrnmedical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 04 2024 and consequently direct the respondent

No'2totreatthepetitionerasaLocaIcandidateforallthepUrposesofAdmission

into PG N4edical Degree and Diploma Courses Academic year 2024-25' in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences. Telangana State'

lA NO: 1 OF 3024

PetitionunderSectionl5lcPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinSupportofthepetition,theHighcourtmaybepleasedto
suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O' Ms' No 148

Health, Medical and Family Welfare (Cl) Department dated 28'10'2024 issued by

the Respondent No l, pending disposal of this Writ petition'



90

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN RED0y,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31572OF 2024

Betwee n:

Thanooj Subhash l\rlukala. S/o.Veera Venkata Satyanaravana, Aoed about 26 vears
Occ. Student R/o. H.No. 171542-40, Sai Ushodbya Triwers Siaterpei OuOl"aOi,
Krishna District Andhra Pradesh - 521301 .

...PETITIONER
AND

'1. The State of Telangana, Rep. by
Family Welfare Department Dr. B
Hyderabad -500022.

its Principal Secretary Medical Health and
R. Ambedkar Telangana State Secretariat,

The Kaloji lalayana Rao Univers-ity of Health Sciences, Rep. by its Registrar
Warangal. Telangana State-S06002.

2

...RESPONDENTS

Petition under Afticle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of writ
of lVlandamus declarirg the Rule Vill of the Telangana Med cal colleges
(Admission into Postgraduate Medicar courses) Rules, 2021, as amended by G.o.
Ms. No 148 Health Medrcal and Family Welfare (C1) Department, dated

28.10.2024. rssued by Respondent No. '1 , on the ground that it violates the
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judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional post-1 graduate courses are impermissible' which has been followr-1

inthecatenaofJudgmentsoftheHon'bleSupremeCourtoflndia'andaswellas

it violates the Articles 14, 15, 19' and 21 of the Constitution of lndia as the said

amendmentismadeon2S.l0.2o24afterNationalboardofexaminationinmedical

sciences (NBEtMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'042024 and consequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepUrposesofAdmission

into PG Medical Degree and Diploma Courses Academic year 2024'25 ' in

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health

Sciences, Telangana State'

IA NO :1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the RUleVllloftheTelanganaMedicalColleges(Admissioninto

Postgraduate Medical Courses) Rules' 2021 as amended

Health, Medical and Family Welfare (C1 ) Department dated

the Respondent No. 1, pending disposal of this Writ petition'

vide G.O. Ms. No.148

28.10.2024 issued bY

IA NO: 20F 2024

Petition under Sectlon 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL- ' 
EEpnesENTtNG sRIALLURI DIvAKAR REDDY

SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERALCounsel for the ResPondent No'1
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Counsel for the Respondent flo.2: SRI A. pRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PE'flTlON NO: 3'157I OF 2024

Betwee n:

p.e.gr J_am1i -D 
o S. S .rya Prakash Aged about 25 years, Ocr:. Student R/o.

H.No 42-156-31 Ftar \1,.58 NGO Colony Sankarapuram Ouvvrr XaOJpa.-iSR
District Andhra Pradesu - 516002

AND ...PET|T|ONER

The State of Telangana, Re
Family Welfare Department
Hyderabad -5OO022.

p.by
Dr. B

its Principal Secretary Medical Health and
.R. Ambedkar Telang'ana State Secretariat

ty of Health Sciences. Rep. by its Registrar
2.

...RESPONDENTS

1

2. The Kaloji Narayana Rao Universi
Warangal, Telangana State-S0600

Petition under Article 226 of the constitution of tndia praying that in the
circumstances stated n the affidavit filed therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of lrlandamus decrar-ing the Rure Vlll of the Terangana [r,4edical co eges
(Adnrission rnto Postg'aduate Medicar courses) Rules, 202'i , as amended by G.o.
l\4s. No.148, Health Medical and Family Welfare (C1) Department,
daled2gl1a,t2024 ssue I by Rr-.spondent No. 1 , on the ground that it violates the
judgment of the Hon'bro Supreme court in Dr. pradeep Jain vs. Union of India,
(1984 (3) scc 654). rvhere the 3 Judge Bench categoricaIy herd that residence-
based reservations cther than institutional preference (MBBS course) in

professional postgraduate courses are impermissible, which has been foliowed in
the catena of Judgments of the Hon'ble Supreme court of lndia, and as well as it
violates the Articles '14, 15, 19, and 21 of the Constitution of lndia as the said

amendment is made on 2811012024 after National board of examination in medical

sciences (NBEI\4S) has issued notification for admission into the post graduate

courses NEET PG 2024 on 1610412024 and consequenfly direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Heatth
Sciences, Telangana State,



lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
suspendtheRuleVllloftheTelanganaMedicalCoIlegeS(Admissioninto
Postgraduate lvledical Courses) Rules' 2021 as amended vide G'O lVls' No 148

Health, Medical and Family Welfare (C1) Deparlment dated 28 10 2024 issued by

the Respondent No l, pending disposal of this Writ petition'

lA NO: 2 oF 2024

Counsel for the ResPondent No'1

Counsel for the ResPondent No'2

93

SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL
THE PUBLIC PROSECUTOR

SRI A. PRABHAKAR RAO'
S.C. FOR KNRUHS

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

year2O24-2SundertheaegisofKNRUniversityofHealthSciences'Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SFNIOR COUNSEL"''' 
nEi;neseurtNo sRl ALLURI DIvAKAR REDDY

WRIT PETITION NO: 31 582 0F 2024

Potnuru Yamini, D/o. Govinda' Aged about 25 yea.1s' O^cc: Student' R/o H No 1-21A'

tvlain Veedhi chintalapeta' "iit'I"J;;;;irrc't 
Anorrra Pradesh-53216.?."rr'r,o*=*

Between:

AND

,Iffi.f,,'$,i"fi 
:,TB!ffi lft "XiB,:6'F"^'#fy.?":?T3'ig#"3i:ilBB?i'X'itlHYdeiabad -500022'

2. The Kaloii Narayana tqo UryyqtqlY of Health Sciences' Rep' by its Registrar

' WilrG;i' ietangana State-506002' ...RESPONDENT.
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Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of Mandamus declaring the Rure Vfl of the Terangana Medicar coleges
(Admission into Postgraduate A/edicar courses) Rules, 2021, as amended by G.o.
Ms. No.148, Health, Medical and Family Welfare (C1) Depa(ment, dated
28 10.2a24, issued by Respondenr No. 1, on the ground that it viorates the
judgment of the Hon'bre Supreme court in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), vrhere the 3 Judge Bench categorica[,y herd that residence-
based reservations other than institutional preference (MBBS course) in
professional postgracluate courses are impermissible, which has been followed in
the catena of Judgments of 'e Hon'bre supreme court of lndia and as well as it
vrolates the An cles 1'1, r 5, 19, and 2i of the constitution of rndia as the said
amendment is made on 28-10-2024 after National board of examination in medicar
sciences (NBErvs) has issued notrfication for admission into the post graduate
courses NEET PG 2024 on i6.o4.2024 and consequentry direct the respondent
No. 2 to treat the petitioner as a Locar candidate for a[ the purposes of Admission
into PG Medical Degree and Diploma Courses Academic yeat 2024_25, in
pursuant to NEET (PG) 2024-2s, under the aegis of KNR University of Hearth
Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in suoport of the petition, the High court may be preased to
suspend the Rure Vilr of the Terangana Medicar coileges (Admission into
Postgraduate Medlcal Course:;) Rules, 2021 as anrended vide G.O. l,4s No.14g
Health, lr,4edicar and Famiry werfare (c1) Department dated zg.1o.2o2L issued by
the Respondent No i pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under ser;tion 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into pG r\,4edicar Degree and Diproma courses Academic
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yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Gounsel for the Petitioner: SRI B' MAYUR R!99Y:lFNloR COUNSEL
"''' -r#;A;a 

E tlrr r'rc 5nr ALLU Rl DIvAKAR RE D DY

counser for the Respondent No'1: t*'*=t130531+IsE3gJit

Counsel for the ResPondent No'2: SRIA. PRABHAKAR RAO,

S.C. FOR KNRUHS

WRIT PETITI ONNO:315840F 2024

AND

Between:

rr/arera sai Surya. S/o-. rr,4._ Govinda Rajuru...Aged ab,oul 25 vears. occ student' R/o

u t.r^ 1ql?4-R-A-6-5. 5rl nrrshna Colony Near l'r1'ty slnoO Att'tou' Nagar' Ku'nool

iiitii"i nnon" Pradesh - 51800s' PETITI.NER

1 The State of Telangana' ReP

rri'iru'l,tl.irut" Def artnent Dr

HyOeiaUaO '500022'

by i ts P ri " ci p a I s 
"-"' ?l??- y t i:il B::'I.'!, il.t1E.R. Ambedkar lelangan'

2. The Kaloji
Warangal, +3,9#fr,1,;,Y:';3tU

of Health Sciences, Rep by its Registrar

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G'O'

Irils. No.'148, Health, Medical and Family Welfare (Cl ) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles '1 4' 15' 19' and 21 ot the Constitution of lndia as the said
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amendment is made on 28-10-2024 after Nationar board of examination in medicar
scienccs (NBE[/s) has issuerd notrfication for admission ,nto the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenty direct the respondent
No. 2 to treat th-' petiironer as a Locar candidate for arr the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the Rure v, of the Terangana t\4edicar coreges (Adrnission into
Postgraduate Medical courses) Rules, 2021 as amended vide G.o. Ms. No.148
Health, Medicar and Famrly werfare (c1) Department dated 28r1or2oz4 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO:2 O F 2024

Petition under Section i 51 cpc praying that in the circumstances stated in
the affidavit fired rn supoort of the petition, the High court mav be preased to direct
the respondent No 2 to treat the petitioner as a Locar candrdate for aI the
purposes of Adn,ssion into pG r\,4edicar Degree and Diproma courses Academic
year 2024-25 under ther aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counset for the petitioner: SRt B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent llo.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31587 OF 2024

Gadige Shashank, S/o. G Hanumanthu, Aged about 26 years, Occ. Student, R/o
H,No,4-27, Main Road Undavelly [\4anopad N4andal, Mahabubnagar Telangana State
-509153.

Between:

AND

PETITIONER

1. The State of Telangana, Rep. by its Principal Secretary, N,4edical Health and
Family Welfare Deparlment Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao Universrty of Health Sciences, Rep, by its Registrar
Warangal, Telangana State-S06002.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana IVedical Colleges

(Admission into Postgraduate Medical Courses) Rules, 202'1 , as amended by G.O.

Ms. No.148, Health, Medical and Family Welfare (Cl) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than inslitutional preference (N/BBS Course) in

professional post-graduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Coutl of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 of the Constitutton of India as the satd

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.O4.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG lr,4edical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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IA NO I I oF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighcourtmaybepleasedto
suspend the Rule \/lll of the Telangana Medical Colleges (Admission into

PostgraCuate lVedrcal Courses) Rules, 2021 as amended vide G'O l\'4s ' No 148

Health, l\4edical and Farnily Welfare (Cl ) Department dated 28 10 2024 issued by

the Respondent No 1 pendinel disposal of this Writ petition

IA NO 20F 2024

PetitionunderSectionl5lCPCprayingthatintheCircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat2O24-2SundertheaegisofKNRUniversityofHealthSciences'Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITI ON NO: 31 604 oF 2024

BonthlSushma'D/c'syamaSundaraReddy,Agedabout26vears.occ:
R/o H \o 4-5-2&A 1t1 si r;.i,-il'''*"iipeia Guntur Chandramouli

Guntur Andhra P'adersh - 522007.

Betwee n:

AND

Student
Nagar,

.PETITIONER

2

The State of -lelangana, ReP.
F a.nily Welfa'e DePartment Dr
Hyderabad -500022.

by
B

its Principal Secretary \,4ed cal Health and

n n.uejOt at Telang-ana Sl.ate Secretariat

TheKaloiiNaravanaRaoUniversityofHealthSciences,Rep.byitsRegistrar
Warangai, Telarigana State-506002.

...RESPONDENTS

1



Petition under Aficle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 202'1 ' as amended by G O'

Ms. No.148, Health, Medical and Family Welfare (Cl ) Department' dated

28.10.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (tvlBES Course) in

professional post-graduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14, 15' '19' aod 21 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEN'lS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 1604'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG lr'4edical Degree and Diploma Courses Academic year 2024-25' tn

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health
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Sciences, Telangana State

IA NO :1 OF 2024

IA NO: 20F 2024

Petition under Section 151 CPC Pra

the affidavit filed in support of the petition 
'

the resPondent No 2

purposes of Admission

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O' Ms No 148

Hearth, Medicar and Famiry werfare (c1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

ying that in the circumstances stated in

the High Court may be pleased to direct

to treat the Petitioner as a Local candidate for all the

into PG Medical Degree and Diploma Courses Academtc



l(x)

yeat 2424-25 under t1e aegrs of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITIO N NO:3't621 0F 2024

Between:

Kukatikonda Jvothrr.nie Dro., Kukati.konda Veeranna. Aged about 26 years. Occ.Student H \o Bt ita.3 A udyog? Nugri N"u.-6o.ity pl"t"^r-r B;;i' 3;"rr#;'N;#,Kurnool Disrrict, Andh.a praoetf;Ste0d, --- """'' '

AND ...PET|T|ONER

ThY Statc o' Trtl rng413 q",
Famrly Werfare Deda.trr ent br
Hyderabad -5A0A22

by
B

rts Prrncrpal Secretary f\,4edtcar Hearth and
R. Ambedkar Telangana State Secretariat

2. The Kalo.li N
Warangal, T

arayana Rao Universirv of Health Sciences, Rep. by its Registrarelangana State-506002

..RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writ
of Mandamus decraring the Rure Vilr of the Terangana Medicar coileges
(Admission into Postgraduate Medicar courses) Rures, 2021, as amended by G.o.
Ms. No.148, Health, Medical and Family Welfare (Cl) Department, dated
28'10 2024' issued by Respondent No. 1, on the ground that it viorates the
judgment of the Hon'bte supreme court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), where the 3 Judge Bench categorically held that residence_
based reservations other than institutionar preference (MBBS course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme court of lndia, and as welt as it
violates the Articres 14, 15, 19, and 21 0f the constitution of India as the said

1
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amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the clrcumstances stated in

the affidavit filed in support of the petition, the High Courl may be pleased to

suspend the Rule VIll of the Telangana Medical Colleges (Admission inlo

Postgraduate tVledical Courses) Rules, 2021 as amended vide G.O. Ms. No.148

Health, Medical and Family Welfare (C'l ) Department dated 28.10,2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

IANO:2OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A' PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31623 OF 2024

Between:

Petchetti Harini C/o Korukonda Praveen, Aged about 27 yearc, Occ: Student, Rl/o.
H No, 55-1-585, Ward 55 GVMC, Paravada lt4andal Dasapatrunipalem,
Visakhapatnam Andhra Pradesh - 531021

...PETITIONER

AND

1. The State of Te angana, Rep.
Family Welfare Department Dr
Hyderabad - 50A022

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-SO6002.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O,

Ms. No.148, Health, trrledical and Family Welfare (C1) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,

(1984 (3) SCC 651). v,,here the 3 Judge Bench categorically held that residence-

based reservat ons other than institutronal preference (lt/BBS Course) in

professional postqr.lc uate couTSes are impermrssrble, which has been followed in

the catena of Judgmerts of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 1,+. 15, 19, and 21 ol the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEIVS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic yeat 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

by
B

its Principal Secretary Medical Health and
R. Ambedkar Telangana State Secretariat



r0l

IA NO: 1 0F 2024

Petition under Section 15'1 CPC praying that in the crrcumstances stated ln

the affidavit filed in support of the petition' the High Coud may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleqes (Admission tnto

Postgraduate lriledical Courses) Rules' 2021 as amended vide G O Ms No 148

Health, Medical and Family Welfare (Cl) Department dated 28'10 2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

IA NO: 20F 2024

PetitionunderSectionl5lCPcprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B MAYUR REODY' SENIOR COUNSEL-.. 
NEPNESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the ResPondent No l SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel forthe Respondent No 2: SRI A PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITION NO: 31628 oF 2024

Between:

Chiooada Bhanu Prasanna, D/o Chippada Srinivas' Aoed about 26 years' Occ:

Stuijbnt Fl/o. H.No.7, rvrin iou'ol1'uii!|"r, eiit coaaviri District Andhra Pradesh-

533463. ..,PET|T|ONER

AND

1 . The State of Telangana, Rep by its Principal Sgcretary Medical Health and

Fami tv Wetf are Oepaiiljenibr.- 6. ri. n*O-dO f 
"r 

Telang'a na State Secretariat

Hydeiabad '500022'

2. The Kaloji Narayana Rao UniversltY of Health Sciences' Rep by its Registrar
- 

Warangai,TelanganaState-506002'

...RESPONDENTS
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Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of Mandamus declaring the Rule Vlll of the Telangana Medical colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

lVs. No.148, Health, Medical and Family Welfare (Cl ) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it viorates the
judgment of the Hon'ble Supreme court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricalry held that residence-
based reservations other than institutional preference (MBBS course) in

professional postgradLrate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme court of lr.rdia, and as well as it
violates the Articles 1'4, 15, 19, and 2i of the constitution of lndra as the said
anrendment is made ai 28-10-2024 after National board of examination in medical

sc ences (NBEN4s) has rssued notificatron for admissron into the post graduate

corrrses NEET PG 2ai>-4 on 16.04.2024 and consequen y direct the respondent
No 2 to treat the petitrrrner as a Local candidate for ail the purposes of Admission
into PG lvledical Degree and Diproma courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-2s, under the aegis of KNR University of Health
Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under section 151 cPc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. l\,4s. No.148

Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section '1 51 CPC praying that in the circumstances stated in
the affjdavlt filed in suoport of the petrtion, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG l\,4edical Degree and Diploma Courses Academic



yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR LEqqYr:iFNlOR 
COUNSEL

"''' HE;+iiNrlNG 6RlALLURI DIvAKAR REDDY

Counsel for the Respondent No'1: SRl4:-StlP.4lSHAN REDDY'
THE ADVOCATE GENERAL

Counsel forthe Respondent No'2: SRI A PRABHAKAR RAO'

S.C. FOR KNRUHS

WRIT PETITION
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NO: 316300 F 2024

Betwee n:

I',trtYj8A:[?!;'l?,u11:a:TH?i',J33il",1?:',133'li'{l;?'i"iiH"Bl'f, 
"1'qnor',-i 

praoesh-516101 'PETlrloNER

The State of Telangana Rep by its Principal S ?"1?l'y 
l\'4edical Hearth and

Familv Welfare D"prrtr"n,'br"6 n" n.OJOr,rr Telangina State Secretariat

Til:"'l3t"1l,i:?:r% Rao Univers.ltY or Health Sciences' Rep bv its Registrar

il;';;;;l, f"Li,ig,n' state-506002 ...RESP.NDENr'

AND

1

2

Petition under Article 226 ot the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate tvledical Courses) Rules' 2021' as amended by G O'

Ms. No.'148, Health, Medical and Family Welfare (Cl ) Department' dated

2g.1o.2o24, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held lhat residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of India' and as well as it

violates the Articles 14' 15' 19' and 21 of the Constitutron of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate
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courses NEET pG 2024 0n ',6.04.2024 and consequentry direct the respondent
No' 2 to rreat the petrtroner as a Locar candidate for af the purposes of Admission
into PG lledrcai Dr;gree arrd Diploma Courses Academic ,1ear 2A24-25, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Health
Sciences, Tela nga na State.

lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rure Vfl of the Terangana Medicar coleges (Ad mission into
Postgraduate Medicar courses) Rures, 2021 as amended vide G.o. Ms. No.14g
Health, Medical and Family welfare (c1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High coun may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for aI the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR university of Hearth sciences Terangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent Alo.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WR]T PETITION NO; 31637 0F 2024
Between:

Mamidisetti Sri S
R/o. H.No.1-93,
Pradesh 533244

ai Pavan, Sio. Gooala Krishna, Aged about 26 years, Occ: Student,chintatapatti Maih Road nalorel- EaiiG,i['Gi' "o[ti"t 
Andhra

.,.PETITIONER
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AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep, by its Registrar
Warangal, Telangana State-506002

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Courl may be

pleased to issue a writ or order or direction more particularly in the nature of writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021 , as amended by G.O.

Ms. No.148, Health, Ir/edical and Family Welfare (C1) Department, dated

2811012024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (tvBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon',ble Supreme Court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 0f the constitution of lndia as the said

amendment is made on 2811012024 after Natronal board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 1610412024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana Medical colleges (Admission into

Postgraduate Medical Courses Rules, 2021 as amended vide G O' Ms' No 148
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Health, Medical and Family Welfare (Cl ) Department dated 2811012024 issued by

the Respondent No. 1, oending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in supoort of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into P13 Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31640 OF 2024

Between:

Kommoju Amrutha Varshini, D/o. Kommoju Venkata Raju, Aged about 24 years,
Occ: Student, Rl/o. H.No.7-1-220146, Flat No.202, Sravya D Estates, Dharam Karam
Road, Opp. Nature Cure Hospital, Balkampet, Hyderabad - 500016.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Dr. B.R. Ambedkar Telangana State Secretariat,
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by lts Registrar
Warangal, Tela ng a na State-506002.

...RESPONDENTS

Petit on under Artrcle 22i6 of the Constitution of lndia praying that in the

circumstances stated n the affidavit filed therewith, the High Court may be

p eased to lssue a ATI or o.der or direction more particularly in tl're nature of Writ

of l\,4andanrus dec arlng the Rule VIll of the Telangana Medical Colleges


